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!NlRODUCTION 

l, the Oialrman of the Standing Committee on Food, Civil Supplies 

and Public Distributi= (2001) having been authorised by the Committee 
to submit the Report on their behalf, present this Tenth Report on 
Demand• for G'811ts (2001-2002) relating to the Ministry of Consumer 
Affairs, Food and Public Distribution (Department of Consumer Affairs}. 

2. The Committee ex;unined/s=1tinized the detailM Demands for 
Grants (2001-2002) of the Ministry which were laid on the Table of the 
House on 19th Mardi, 2001. 

3. The Committee took evidence of the representatives of the 
Ministry of Consumer Affairs, Food and Public Di•trlbution 
(Departrnent of Consumer Affairs) on 28th Man:h, 2001. 

4. The Committee wish to express their thanks to the Officers of 
the Ministry of Consu!IU!r Affairs, Food and Public Distribution 
(Department of Consumer Affairs) for placing before them detailed 
writren notes on the sub;ect and for furnishing the information to the 
Committee, desired in conn<!Cllon with the examination of the subject 

5. The Report wu considered and adopted by the Committee at 
thei? sitting held on 17th April, 2001. 

6. For facillty of refenmce and convenience, the Observations and 
Recommendations of the Committee have been printed in thicl< type 

in the body of the Report. 

NEW DEt.HJ; 
\8 April, 2001 
28 Chaim, 1923 (s.rkaJ 

DEVENDRA PRASAD YADAV, 
Chairman, 

Sfllnding Committee on Food, Civil Supplies 
and Public DisfribulUm. 

(•) 



The Deptrtmenl of Consumer Affairs ill entrusted with the functions 

of monitoring of pricee and avllilablllty of essential c:ommodities, control 

of futures trading and matters relating to regulation of Weights 

and Measure•, standaniiz.ation and Quality Control, consumer 

Protection and Integrated Management of Prt""s· In the field of 

Cooperation,. the Ministry is responsible for Cnnsumer Co-operative 

Schemes only. 

1.2 The Department hu also the follawing attachioi and subonlinate 

offices entruoted wilh IN responsibility of implementation of polides 

laid down by the Government of India.~ 

(1) Weights and Measures Unit; !1f1c1 

(2) Forward Markets Commission. 

1.3 The Department has administrative responsibility of the 

following Organisationa functioaing under the adminilltra.tlV<! control 

of the Ministry:-

(1) Bumiu of Indian Standards (BIS); 

(2) National Conaumer Dbpules Redreasal Commission 

{NCDRC); 

(3) National Co-operative Consumer• l't!deralion (NCCF); 

""' 
(4) Super e.zat. New Deihl. 
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• 
l.6 A statement showing BE/RH tor the year 1999-200'.l, 2<XXl-2001 and expenditure iJlro=d under bolh plan and non-plan schemes/programmes under Department of Consumer Affairs up to 28.2.2001 alongwith per<centage expenditure is enclosed: ...... 

'"'""" -.... BE " -· , ... '"" BE _ ...... _ 
dm.m! to BE to RI! 

lndutriq a: Minenb 
(a) COllSU1JIM Protection ,,. ,_,. ,,,. 89.37 .. ,, 3.50 
(b) Bw1!4u ol Indian Standard 2.00 0.30 Nil 0.00 0.00 "" (c:) Contribution lo the 

Quality Council of India 
OAS O.<> o~ 100.00 •OO.OO 0.'5 

(d) Weighls &: Measures 2.00 ,.., .... 5<00 90.00 2'2 
(e) Regulalioo of Mub!ts ••• l.51 ,.., """ ""' 0'9 
(fj Wonnatian Technology 

office H:Kpenditure 
000 000 0.00 000 000 024 

• - of outho- In /o\rour of DAVP and Dool<l.orlllan amounting to Ro. l-02 mireo. .. Amount .......... In Manti. Xilll. 
- !nduding ,__ - In hwur o/ Cf'WD ~ IO Rll. 1.68 o:rtm!f. 

(Rs. in CIOn'S) ,,,.,.,..,, 
-

" - ..... , ... =- ............... . " ... • :r;., 
3.50 "" 90.2' ,., .... .. 1.60 57.14 UXLOO ... Nil 0.00 0.00 

'" ...,., "·" ''"' o .. 0'6 74.16 74.70 
0.24 .,. "'-" 67.50 

• 



Non-Plan 
(Rs. in aores) ,,,,__ ,,,._,.,, ...... BE BE """ .... .... " BE """ . "" ..... ...... ............... ~; ......... ...... .... ... ... . .. . .. 

"""'""" 4.26 '·" ,,, HD.23 9222 5.11 4.91 •4.02 "" 81.87 
Forward Marketa Conunission '" uro t.41 ,,,. "" 2.32 = "s' 67.67 ""' Weights &: Measures '-'" 1.16 o ... 89.91 .... L43 -1.:38 UM "-" "·" Consumer Protection Unit 0.,, 0.13 "" 69.23 "·" "" "" '"' 76.91 ,.,, • NCDRC 0.61 0.6< 0>7 109.83 "''" "" 0.84 '" "'" "·" Contribution to International 0.11 0.13 0.10 83.33 76.92 OH '·" 0.10 ,,.., ,._,, 
orgn. of Legal Metrology 
National Agriw1tunl "" 15.00 '-"' m.oo 36.67 '"' 25.00 oro 000 0.00 
Co-operative Marketing 
Federation of India 
Project Under CWF 100 ,_oo O.>J '"" "'"' "" "" 0.41 2050 2050 
Loans to Super Bazar 0.00 o.oo 0.00 Oro 0.00 "" ""' '"' "" '"'"' ' lndusin ol" oulhorisation Olll<IWlllng IO JI& OJJ6 """"-

- - ol" - ......-... "' Ra. OJl2 """"" - lndustwt of ~ ~ lO Ra. Mii """'· 



"' 

1.7 During the course of evidence, the Commilte<! aoJ;ed the Ministry to know the reasons for less 
expenditure in Plan/Non-Plan expenditure during the year :z<XXl-2001. The Mlnistry in their reply stated the following reasons:- ,...,..., 

(A) Non·l'lan Scheme 

S.No. ~ 

' ' 
L Administrative Expenditure on Sect!. 

BE RE 

s.11 .. ,, 
' Administrative Expenditure on 

BE RE 

232 ,,, 

Anticipated Exp. 
uplo 31.3.2001 

..., 

F<>nvard Markets Commission 

Anticipated Exp. 
uplo 31.3.2001 

' "' 

{Rs. in c:rore) 

Reasons iOl" less expenditure 

' 
Less provision of Rs. 0.20 c:rore in RE is 
due to 10% cut Oil ncn $a1aty expenditure. 
Saving5 of Rs. 0.41 crore which is 
inclll5ive oi less ""penditure on salary and 
wages amounting to Rs. 0.39 crore due to 
ban on recruitment and Rs. 0.02 c:rore on , ........ 
No variation in BE and RE. Savings oi 
Rs. 1).62 crom is under salary head as the 
vacant posts could not be filled due to 
ban on recrui.mumt 

• 



.... ··-·-·----------------

1 2 

3. Administrative Expenditure on Weights and Measures Unit 

•• 

5. 

BE 

1A3 

RE 

'"' 
Anticipated Exp. 

upto 31.3.2001 
1.15 

Administrative Expenditure on Consumer Protection 

'' 
0.13 

RE 

13.00 

Anticipated Exp. 
upto 31.3.2001 

0.10 
Administrative Expenditure on National Consumer 
Disputa Redressal. Commission 

'' 
OJl3 

RE 

o ... 

Anticipated Exp. 
upto 31.3.2001 

0.77 

3 

Variation of Rs. O.OS crore in BE and RE 
is due to 10% cut on non-salary 
expenditure. Savings of Rs. 1).23 crore is 
incl11$ive of less expenditure on salary 
amounting to Rs. 0.21 crore due to vacant 
posts which could not be filled due to ban 
orde:t. Balante savings of Rs. Cl.02 crore is 
on other itema. 

No variation in BE and RE. Less "' 
expenditure of R5. 0.03 crore is on salary 
due to vacant post& whkh could not be 
filled up due to ban order. 

Excess provision of Rs. 0.01 crore was on 
salary head. Less expenditure of Rs. 0.07 
crore is due to non-drawal of salary by 
the President from NCDRC. The new 
Pn:'Sident has since joined and he will be 
drawing salary from NCDRC. 
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" 
t.8 During the course of official evidence the Ministry further informed, NThe release of money was delayed basically for two reasons--Firstly, when the fust amount was releaged to the CPWD, which normally books their e~pendihtre at the end of the financial year, has shown it so and that is why it is reflected as 1f it has been spent al the end of the financial year. Secondly, coming to the release which we haw done !n March, to which you have pointed out that it is as if the expendihtre did lake place only in March, I must admit that the ~peed with whkh we should have completed the task m setting up the training instituh! could not be done. Recent reviews made by me a11 well "" by the D.G., BIS have Jed lo certain mtemal decisions n.garding the selection of 0011lractor and pmcedural activities had to be completed between September, 2000 and March, 2001. We could not reklase any money to BIS without knowing whether they ha"" completed the pnxed"™ formalities like selection of the proper party, selection of the drawing and its approval, selection of the organisation which will actually do the job and other matters. Otherwise we would have simply spent the money just by showing it as a transfer to BIS without leading to any actual achievement on the ground. 1h.at is why the Department delayed this release e~pectir\g that = these formalities are completed and then only the money should be "'1eased from the Consolidated Fund of Jndia. We have put a very tight schedule and we expect that the construct;= will be completed within one year's time. 

Tu.. other reason for releasing this money now was, as I said, we could not have released it earlier without their doing anything. If we had not ~ this moaey by March, lhen it would have lapsed and in next year getting the same money for the same work would have been impossible. Now th.at the money hao been given to BIS, it is a non-lapsable fund now lllld they will be able to ensure th.at the construct;on i• oompieted within the agreed period. 
Coming to weights and measures, the point whkh you hav" mentioned regarding the delay in their utilisation of funds, I would basi<;ally point out that we have got for regional reference standard laboratories. We a"' in th@ process of setting up our own building in Guwahati. It is primarily for this writ that !his figure is ooming up as If we have not spent this UlOfley. The difficulty in the last two years is that we have been asking the Government of Assam to give us a suitable land. lWo years bilCk they had given us some land. But then, we found out later on, to our dismay, that it is under litigation. We tried with the Court to get this matter settled quicldy, but we have not been successful ~r, we requested the Govemmmt of Assam that they may give us aome land where it Is free from all en<Umbrancea. We are yet to receive a positive response from them in spite of many ~ made by us and our hon. Minister's own intervention when he was in Assoun. 



" 
As you know, the money that is allocated for North-East under a 

special diApensatioo ill non-lapsable. Our difficulty is that whtteas for 
the North-East wt: have earmarked some llKlrn!Y and we are very 
keen that we &hould spend this money and we !let up a good laboratruy 
in Guwahati, but because of factors beyond our COl\trol, we are not 
being able to spend this mcney. We cannot buy land in Guwahati That 
will not be wm!d also. 5omfhow the Slate Government Is 80 ~ 
with many things that this Is not mie of their priority itens.~ 

1.9 The Committee asked the Government whether any amoW\t 
allocated under BE/RE In various h!!ads has been diverted to other 
heads during the financial year (2000-2001). The Ministry in their 
w<itlell reply staled that details of diversion of funds under BE/RE of 
Demand No. 40, Department of C'.ol'l5UIIU!r Affairs under various heads 
during the financial year (2000-2001) are u under:-

,_ 
' 

'" Rev ...... {Pim) 

'" M>jo>- tt....i J.l75 
Oll>er General Economic -00.107 RegulOlxm!i oJ 
M-
0\-Forward Mar-
~~ 

01.00.12 Fomgn Tiavel 

~-R>. l~.7S6/· 

(ii) Mojor Head 3475 
Othor Cen...i Ettioom'10 -00.1117 RqulatIDn& oJ --· 01 """'"""' ),!a,kels -· 0!.00.11 Do"""tk Th>""I 
~ &. 1.0l.717/-

Total (1+11) Ro. 15,57,4'3/· 

Tu 

' 
R<-venue - (Plan) 

MijOf Hud 3475 
Oilier Economic -
00.107 llegulotions ·-01-l'orw.ro MM-
Conuriisaion 

01.00.13 Offj.,, -Rs. L'!,57,47.l/-

Total 15,57,,7.l/-

' 
~-· --·-......... OEw .. 
115. 211,17,473{· 
and there WU -· Rs. 4:1.2.'1,92!1/-
and """"' ..... 
.. vmg o{ Rs. 
15.57.473/-
- =~ FIE duo to 



• ....... Hood :JUI Socu. ----46 Doptt. of ~ ............ 

--~ ----....,...a-... -""'"-h~-Ra. 50,000/-

" 
' __ .. --·-· '--""'" 
~­--
(cl Mop 6-1 305-

' ............. _......,..,, 
~ pwyl<Gd tu --~·••ling C.....-
who ,. bOd 
~Guo--.­
ln wnt pllU:kn llled 
under 1'1t10i>lluo1 of ... ...._ ... -

°"""" Ges.al ~ Sentbo. 1111.IOli "W",,.,_,, A ~ pmri-of Wti.! - ol h 1.00,oo:I 
~II~ 
n....i • -Ra. 50,Ul0/-

-~lo ---lllluballah,.,.r and 
~anplo..,. The 
olfkeni ha.,• to ...-...u .. - ... toun Pie. In 1holr ....... -.. 
conntcHons with 
nrllieollono of 
otondard•/lnatru-
111ent• /modelo 
•f'l"UWI etc 0... tu 
p•uclly of fund• 

-~-­~·"' tMre were _ .... 
ow llalf wtddi -
"' t.. $ond In -
tu btlng '"' I dl11g 
""' ... llplO d.olO. n.e __ , fund. 
of Ra. !ill,000/- -
div..t.d "' lhla i-. 



' 

(I) 0100.21 Gnni In •• 
lb. 5,00,000/-

" 

' 
M-d 
G •Alba 
~~ ........... 
~ 
... 3,00,Uro/· 

' 
held by Hon'ble 

-"'""' PD. AIM> addllloruil 
•~perulllu"' -
bttn incurred on -·-- lhe SI.Iii llood ---Stumilfo llld -b•de Uniono/ 
1nc1 ... 1ry rep_,,. ---an npenditUft of 
RB. ~•s 1aklui 1111 
Jon ... .,., ZOO!. I'm _ .. _ 
d\tuN for tho --· Ille_.,_ 
"' Rs. 3.00 - -..._ "' thlo 1-1. 

~­.~ .... 
od•u--ot 11'1 
a.. nnl"P"Pft• 
In <0<010<tk111 --· -~ Rl«IU O.y "" 
tSlh Mlfdl. lOOJ. • 

(H) OUlll.!IO Odlor morpo Ra. :n,OOJIOO/-
&. t?,00..000/· 
Total Ra. 2?,00,000/- ... :U,00,000/-

N. ~ Sodlon (Non-Pion) ---""-m. c-- DlopulOI --- ---Mojc>r - 3456- For ~ .,,,..,... -
00 c:.ina...... 0.,.- "" ~ Red-1 0 ...... bllll. llx.---... _ 

~~ ........ ............ ,.-
-- "' .... putloo. 
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1.10 During liie c~ of offidal evtdm<;e, ltie Ministry lurtb... 

5tat.;d the [leM.\mS for diversion of fun<b, "Regarding di~ of funds 
e$pecially lrom foreign have!. IO domestic trav,,J. B.uiraUy - had 
kepr SOtne p..,.,Won for the {<,reign tnvel. But theu. during !he year, 
we n<>tired that the. f<>-Tcign travels whkh were anticipated, a.., not 
likely to materialise. For ei<ampbo, the parlicipafum in the Consumer 
lr>temalio>n"1 in""tinS i!l a normal thing f<>r the offi"<lrs from lhis 
~t. lhrt 1 Wok a d<>dslon lh.tt there il11' mo.., important ite.ns 
i>f worlc than g<;>ing: aboatd. So, we ~!<>pped it. Also, ~ olher 
visils ,,...,.., iound not so n~. ~ide$ this ~ finance Ministry 
i!l•ued an cider saying Iha! unless it ~ .,bsoluteJy .,..entioll, f<>n!ign 
tnvel should lie d"""°1.ltagN. I ant aware that such a din!ctive. has 
also come from Ngher levels as well. 

ln re;p«t of domestic travel we fuund Uult thet"e was nffd ior 
.<rl<Jre mi:mey; lhe "'""°" being that during this yeM, of wl1kh we ll"'-
talklng about, two I" lhtee Unportan1 "*'>ting:; ""d conferen«!s we"' 
held bKau"" lhe COJISllltW_t Prclectlon Act was going IO be ;unend~ 
and it was necessary to have deUberaliort11 wJth .ill atakeholders, we 
had to 'all the President.. of "11 the State Commissions i>nd <ltll<or 
Members. 

We had to ~au represenla!iV"-.S from volunlary cnn•unier 
orga<liuilim!l. We hild w interact wilh many othe>' people who had 
been invited ove• to Delhi o~ w.ho w~ asked I" c<>lll<! at 0\11' ""peruie. 
As a -ult, their e.>:p~s, their dwly rate5 had \ti Ve borne by tl\e 
Department. It was ;m union.seen, e><periditutl' when the l>l>dg."t was 
Ii™ f<>nnulated, 5<>, when we found that we h;we a commilmerlt, 
whi~h we M.ve taken on board, ar.d we h~ve !en m<><'<!y for d<>mestic 
to.V<OI UJ'!der office e,;peru;e'> but savings in th<l fon,ign travt!I ar:<:ount, 
we tool< to diversion to rn'-"'l our ~l>ln:IJlitmen!S. l.ll Thr CommittN att ru;tt sati&fu;d with lh" actual ~d.ihu'e 

of tlw Ministry in ttsp.oct of SE (2000-2001) lmth in plan and <1<1n-

plit11 eflfimatef.. Th" pettenbgu of upt:"ndilure du.ring the ye;u 
2000-lOOI Ui plan and tt<m-plan, whieh VO! tespfttively 83.!I an<l 7"'J...3,7, 
do not "'°"' !<> be up lo thr 11\Uk arid •l$o the fundt. idltrcated ;,, 
- of lhe hads ho;ve btt11 diverted to adttr ltu.u.. As Ngtd'd& 
ll!&f expmditule, lhe reasons pul lorlh \toy the Miuf&lry sl>th u delay 
in •\>Orting .:onstructi<>I\ of hUnhtg, tnatit..'°' of lllS at NOIOA and 
p-.,..pa+i"" of St.ate G...,.......,_ who do n..t a«<>1d prio;rlty lo 
Ce-ntral Governinent proj- Jlke ~lion of Rl!gion..i ""fennce 



Standard• Laboratory (RRSU llf' not very convincing. Also the 
reuons put forth by the Ministry fur diversion such u fur offiu 
expeJUe1, professional service• and meeting expell9H toward• 
deli"bention and ronferenceo reprding Consumer Protection Act only 
reveal their poor planning. In the oplnlol\ of the Commitlet!, the 
monitoring of the Ministry over Its varlOUI ochemeo and also i'8 
~oord.ination with State Govll. have not been upto the mark. The 
Committee, therdure, strongly recommend that the Ministry should 
further -gthen 118 monitoring over the entire ""1temeo and ensure 
that the projed8 undertaken are completed without further delay 
which in turn will al9o check on eost escalation. Aho depol llhould 
be taken to releue furub for the pen.;Uag pmjeci. in a phuecl 
m.nner so that major spending at the fag end of the year may be 
avoided. 



Major Head 3'156 

~ m....._..t ill a socio-econonti<: one which .teeb to protect the rights of the Conswner in relation to the govd5 purdlased illld servicel availed. The main objectives oJ the Con.sumer Protecti>on ,

_

~

 

(i) To create • oul.tabJe ~VI! and legal ~ which would be within the easy reach of the ~; 
(ii) 'lb involve and motivate various sectior\9 of 50ciety such as 

COll5Ul!ler wganisations. women, youth etc. to participate in the programme; 
(iii) To assist, enc~ and provide financial assisOOce to Voluntary consumer organis1ttona to take up various 

consunier protection activities; and 
{iv) lb generate aw~ amongst~ about their rights and responsibilities, motivate lh!rn to ._rt their righls and not to !'.Om.promise on qwility and standards of goods and 
~ and seek redll!588l in consumer courts, whenever ..,w-i. 

2.2 lhe Consumer Protection At't, 1986 iA a milmtone in lhe history of soci()-('C()JlOmi(: legislation in the nnmtry. It provides a separatie three tier MnSUmer dispulee ~ ~ at the Nationll,. Slate and District LeveL The Act is .Intended to provide simple, speedy and inexpensive redressa1 to the consumers' grievancef. 
2.3 The BE and RE (200'.)-2001) and BB (2001-2002) are u given bel,ow:-

(ln Q'Ores of Rupees) 

RE (2m)-2M\) 

3.50 O.'JI\ 

" 



(i) CottaWl\er Courts and Fora 

2.4 To prov:ide simple, speedy and ineKpensive recj.ressal of 
grievances of Consumers, the Government have established s three 
lier consumer dispute redressal machinery st the National, State and 
District Levels. 

2.5 When asked. about efforts, If any, made to identity 1"aSOn5 for 
non-functioning of some of existing consumer courts, the Govt., in 
their written reply, furnished as: 

"The main niason for non-functioning of the consumer courts is 
delay in filling up of the vacant posts of l'n!sidenti/Membem. The 
State-wise Wonnation of non-fwlclional fors reported upto 
December, 2(XX) Is as under: 

Stste/UT 

Rihar &: Jharkhand 

Madhya Pradesh &: 
Chhattisgadl. 

Tamil Nadu 

Uttsr Pradesh &e 

"'""""""' 

No. of Fo?a 
....-io~ -

u 

u 

" ... 

Action initia!M to fill up 
vacant posts. 

Filling the vacant posb is 
tuldtt progreo•. 

Action initiated to fiU up 
vacant posts. 

Pilling the vacant posts is 

"""~ """""" 
2.6 ~ Secretary, Depm11nent of Consumer Affain, during official 

evidence, further stated.~ 

"Coming to the non-functioning of the Dlslrlcts Fora the figures 
whlch we have collected SSfll that there are 48 Districts Porn 
which are non-fwu:tioning. That is the latest what we have 

'°""'""· 



" 
Aft..r this "'view, our Mi<l~ster has been kind enough to write to the Chief MWsten individually tellitlg this state of affairs and mentionillg that 'this is the gtOll8 violation of the c<>M\>mer right and whether they will Intervene.' I am happy to say that p-actically all the Otlef Ministers have ~ to our MlnisteJ that they will ~y take st..ps to see that these Districts Pora start functioning at the earliest. EssentiDll.y, they aft' not functirming for one and only one J'eaSlln and that is ~on of Member~ There ""' variowl n.uons tor it and over them, the Govemment of lndia has practically no control. W.. can only persuade them. and tell them," 

2.7 Adding further, the Ministry, in their p,,., Evidenoe Reply, have stated that as on date 15 States/tm had Initiated actions to fill vacant posls. The Ministry alscr informed the Committee that they don't maintain yearcwise dlslrict-wise. and date-wiso- data about a.ch Vil<ilrlcy and that apart from the 48 non-fundlcrial District F<:>r;i., no other district fora had beefI l'epon;.d to be non-hmctlona.l for the quatWr endmg Oe<-ember, zooo. 
2.8 The Conun!ttee have ~ infurtned that the steps tllken by the Central Goverrunent for the smooth functimtlr\g of the Cl'l'lWII\er courts and to facilitate quicker di•po•al of cases are: 

l. Tu slrellgthen the ~ of the consumer courts, Central Government has provided a one-time grant of Rs. 61.80 crores to the States/U'lll during the period 1~99. 

2. Monitoring of the working oi the ~er courte. through Nalion;U Conuni9slon. 
3. State/UT Govts. have beeil requested. from tUrue lo m.u., to fW up the vacancies of P1es.idents/Members in variow ~r fonuns on priority. 
4. state/UT Govt&. are requested from ~ to ti<ne to t&ko: steps for ensuring the sinooth functiotling ot the consumer courts and dOll(' monitoring of their performance. 
S. Proposa;ls for Mnendment of !he Consumer Protection Act, 1986 are under i;onsideuilion of Govt. maWy to facilitate quicker dl$posal of ~pl.mts by the consiuner dispute:i -·-



" 
2.9 1he Miniotry has furnished a statement showing the number 

of cues filed and disposed in the National Commission, State 
Commis5ion and District Fora since inct'ptioo as under:-

National Commission 
State Commission 
Oiatrict Fora 

Cases filed 

20,622 

""'"" 14,18).68 

11,185 (45.8%) 
1,24,899 (60.5%) 
ll,7'3A95 (82.7%) 

2.10 When asked whether the Government is satisfied with the 
disposal rate of 45.8%, 60.5% and 82.7% for National Conunission, 
State Commissions and District Fora respectively in view of the fact 
that the purpose of um5\IIllel" courts being delivery of speedy justice 
to the conaumeni, the Government in their post evidence reply, stated:-

"The Department is generally satisfied with the disposal rate of 
the State Commissions and District Forums keeping in view the 
various constraints. Percentage of disposal by the State 
Co~ons and the National Commission is less but it may be 
appreciated that these bodies have to deal with higher value 
n.ses and more complex caM!S. Various amendments to the 
Consumer Protection Act, 1986 are being proposed with a view 
to achieve quicker disposals of complaints in consumer courts 
including creation of benches in the State Commission and 
National Commission and strengthening their powers etc. Oru;e 
the amtmdments are carried out, fasll:'r disposals of cases by the 
consumer courts in ti>(' country will be greaUy facilitated." 

211 When asked whether the Gl)Vetnmmt has updated information 
regarding the number of cases di5posed of within stipulllted time, the 
Committee hilve been informed that National Commission does not 
maintain information about cases disposed within the stipulated time. 
Giving reasons for not maintaining such an information,. the Secretary, 
Department of Consumer Affairs during official evidence stated:-

"We were told that since the District Forum people do not 
maintain records like that, whkh is the primary sour.:e of the 
data-base, it is not possible for the State Comzrtls$.ion or the 
National Commission to give WI that data saying that out of the 
Bixteen.-arn:l-a-half lalch cases registered., m~ than 14 lalch cases 
have bee.> disposed of; many have been dispooed of within three 
months or six months or nine months etc. But gradually, we 



should move to that Otherwise, the effectiveness of the disposal and the s!""'d of d1"pooal cannot be monitored. It is our endeavour to give some facility to these bodies so that they are in a position to e><pedire the data and information. Unfortunately, the diffirulty is that the State Governments are not providing as much support or financial backing as they should to the Coruumer Courts. Many Presiding Officers have told us that the infrastructure available with them falls far short of the basic minlnlum requirements. They have also not been very generous in giving financial delegation and minimum financial lle>:ibili!y to the State Commisslon or the District Forum. These are genuine concerns which we have tak<m up with the State Govenunent on more than ooe occasion. Bui we do hope that our persuasive skills will yield results. 
There are provisions for additional Benches to be set up. There are provisions for better quality men coming through a better screertlng Jl<OO<'S'I· There are provisions for better qualification and experience etc. We do hope that with these amendments, if they are passed by bol>t the Howles. of Parliament, there will be a pemoplible improvement in the functioning of the Courts." 

2.12 Adding further, the Ministry, in its Post Evidence Reply, have stated that under the provisions of section 248 of the Consumer Protection Act, 1986, National Commission has the administrative control to call for such information from the State Commissions. National Commission has already directed them to make available such information to build up data-base. 

213 Despite the fact that the Governmmit have enacted Corunm1er Protection Act and establi•hed Conoumer Diolrict Fora for the redressal of grievances of the Mn1111D1er within stipulated time, it is an astuni.ohing fact that '"" on date 48 dillhict fora are still non-hmctional. This iB aro incruaing lrend because non-functional district fora reporkd iul year WM only 43. The reply ol the Ministry that though the issue was reviewed in the meeting of the Central Consumer Pmtedion Council Chail'ed by the Union Minilller and ittended by the State Ministen of aU the States, no huilful result could be obtained in making all the district fora functional is not convincing to the Committee. In the opinion of the Committee the Government have not taken up the matter in its right earnest in the larger inlereats of the ~onsumen. of the country. The Committee, therefore, re~ommend that Government •hould vigorously pen.uade Stale Government• to make these non-functional district fora functional by appointing Preeiding Officers in time. For that purpose, if neceswry, financial MSistance may aloo be provided by the Central Government. 



" 
l.14 The Committee note thal the perc<!ntage of disposal of 

caoeo otood at 45.8% for Natior1;1! Commi1111lon, 60.5% for the State 
Commissions and Sl.7% for district fora which is far from being 
satisfactory. In some of the Stales the number of pending caoes 
in district fora an of the order of 69,592 (Vttu Pradnh) and 
ll,445 (Mahara1htra). The Committee view this situation very 
seriously and with deep concern. They, therefore, strongly 
re.oomm.,nd that the Government should devise ways and means 
for dioposal of cases within stipulated time in consultation with 
State Governments al the earliest, if need bf', by amending the 
Cons...,.er Protection Act 411 luis been asserted by the Secretary 
during evidence. The Commilte" also recommend that the 
Government should make rifotb to link the wmiumer courts with 
computer network so that information i~ n:•dily available to 
consumers for quick redreuaJ of their grievance•. 

(ii) Consumer Welfare Fund (CWF) 

2.15 Consumer Welfare Fund, set up by the Department of 
Revenue, is operated by the Ministry of Consumer Affairs, Food 
and Public Distribution, Department of Consumer Affairs. The 
objectives of the fund is to provide finHlCial assistance to promote 
and protect the welfare of the consumers and strengthen the 
voluntary consumer movement in the country particularly in the 
rural areas. 

2.16 The Ministry has furnished a li•t of VCOs/NGOs 
(alongwith activities undertaken by them and districts/areas 
benefited) which got assistance from the Consumer Welfare Fund 
for the last three years {Annexure I). 

2.17 Regarding clarification sought by the Committee in regard to 
grants made to the States of Delhi and Manipur during the year 1999-
2000 which were not reflected in the statements furnished by the 
Ministry, the Government, in its Post evidence Reply stated that 
Consumer Coordination Council was given grants for two separate 
projects amountmg to Rs. 5,54,000 durmg 1999-2000. The figure of Rs. 
4,75,(!60 was a typographical error. In this year the List ol. agencies 
indicated against Delhi did not COrltain the information relating to 
1999-2000 due to an omission which is regretted. Similarly, in respect 
of Manipur one grant amounting to Rs. 4,73,000 was made to 
Control.ler, Weights and Measures, Manipur during 1999-2000. This 
information was not reflected due to an commission which is regretted. 



2.18 When the Committee asked about the monitoring being done by the MW.try over funded NGO's/VCO's' the Secr<etary, Department of Consumer Affairs, during official evidence stated, "That point is 
very well taken that when we are giving money wt' have to ensure 
that it is properly utilised. There are no two opinions about it Now 
the question is either we do II directly or we get ii done. Now, if you kindly just remember that the total amount of money which we have 
given over the last few years. is less than Rs. S crore. The total number of NGOs who have got money from us would be around 450 to 500. On an average they are getting something between Rs. 30,000 to Rs. 50,000 per year. Some may have ..,.,..;ved over Rs. l lakh in five years. They are spread all over the country as you must have seen, 
they are mostly located not in cities but in rural areas. Now the size 
of our Department is very 11mall. It is not possible for our officer lo 
go on a long trip and c<l!ltly trip to find out which of the NGO iJ'I which State is working properly or not What we do is, whenever we 
go lo the State CapiW to attend regional confenmces, we meet the officers from the State Governments. We are also meeting VCOs because 
they also attend the conference. V'k disruss what they have been doing and all that. But basically we alwa~ depend on the State Governments 
to check and tell us what exactly the VCOs are doing.n 

2.19 Addmg further, the Secretary stated: 
"We have also taken a decision that if the VCO or the NGO 
does not give us full utilisation <:ertifu:ate, no fresh money will 
be given to them. That means it will remain one time allocation 
and until they have satisfied us fully with the performance report as we!! as utilisation certificate, they will not g.:.t it. We ha"" also 
engag<>d consumer coordination council an apex body of the VCOs telling them that you independently evaluate the 
performance of a group of VCOs say about 20 to 25 at random 
and tell us what are they doing and what are the difficulties 
they are encountering." 

2.20 Regarding evaluation study of 20 VCOs, the Secretary stated 
during evidec:e. 

"It was a small project givom by the Consumer Coordination 
Council. They gave us a project saying that they would like to 
evaluate the functioning of these 20 VCOs n.gan:ling the utilisation of money and its effective use for the purpose it was givom. We 
have givom this money to them and it is a small sum of about 
Rs. 2.5 lal:h or Rs. 3 lakh. They would do the evaluation and 
will come back to us with their report. llut in addition, I have written to all the State Governments with the list of VCO.. who 
have got money from us, the year and the purpose, requesting 
the State Secretaries that since they have the machinery in the field which we do not have, they should help us and che.ck through their machinery whether the VCOs have really done 
their work. and give their evaluation report lo us so that we car> 
help each other." 



2.21 Detailing the latest position about evaluation study of 20 VCOs. 
the Ministry, in their Post Evidence Reply; otated that the Consumer 
Coordination Council (CCC) has identified the ag<in<:ies and personnel 
for conducting the survey. Their report is expected to be submitted to 
the Department shortly. 

222 To a suggestion gi""'1 by the Committee regarding involvement 
of local MLAs and MPs In order to have a close waloch over 
the performance of NGOs/VCOs, the Secretary stated during 
evidence: 

NComlng lo the association of Mt.As and MPs, we personally do 
not have any objection whatsoever. Bui I am not very sure 
whether all the VCOs would actually like lo be fuUy involved in 
this thing. They are after all not extension of Government 
Department. They are voluntary bodie.. They have their own 
system and work. We also do not want them lo become a 
Government extension because if they are made like that then 
the bask advantage of ae><ibility and Informality they enjoy will 
go. They have easy ~ lo people without any bureaucratk 
red tape. They will lose all that. So, we cannot rompel them to 
associate MLAs and MPs." 

2.23 The Committee note that Consumer Welfare Fund was 
au.ml with the objective of providing financial. llllllistance to promote 
and protect the interests of conoumeni and strengthen consumer 
movement in the country. However, the Committee is seriously 
concerned to note that the Ministry has no monitoring over the 
performance of the NGOa/VCO., inslead they ...,Jy only on the 
utili11.11.tion .-tificatee fumi>lhed by the concerned NGOslVCO.. The 
Committee, therefore, recommend that a separate cell should be set 
up in the Minlsl:ry to monitor the periormance and functioning of 
the NGOslVCO. benefited by the CWF on a ...,gular buis. The 
Committee aleo ~ that while funding for a partieulu project 
undertaken by NGOIVCO, the i.nfwmation may al ... be conveyed to 
the representuiftll of people I.e. M.P. of lhat Itta "" that he/she 
Bhould a190 have an infonnallon about the Khelllieslprojecta lo be 
implemented for the wtlfare of the conaumen. 



Major Hea.d-3456 

CHAl'Tl!R m 
CONSUMER COOPERATIVES 

The Consumer Cooperatives have a four tier structure comprising primary consumer stores with branches functioning at the grass-root level, the wholesale/central consumer stores with their branches at districl/taluka level, the State Consumer Cooperative Federations at the State level and the NCCF of India Lid., at the national level. 

3.2 The BE &: RE of 2000-2001 and BE of 2001-2002 are given below:-

{In cmres of Rupees) 
BE (2000-2001) RE {2000-2001) BE (2001-2002) 

'"" Non-plan '"" Non-plan 
2W 25 27.10 

3.3 The NCCF is an apeot body of COC\$\lllll!I cooperatives in the country wilh the objective of providing supply support to consumer cooperatives .in general and to its ~ in plliticular for distribution of ~ goods. The fedotration hu been eaming profits Since the financial year 1997-98. 
Five Year Work J'rogrunme 

3.4 NCCF has ~ a detailed. cue flow !bltemE'l\t and work ~ for the next five yeani (Arule>nm!-fl). 
3.5 All regards the SWJUll.&l1zed working result of NCCF for the last three years, the Govenunent has furnished the following statement. 

" 



The following are the surnmarUed worldng results of the NCCF 
since 1998-99: 

(Rs. in Cl"On!ll) 

'"'"""" ,,,._,, ,,,,_= """"'" (upto Mi. 2001) 

""~ "'·" 312.20 "'-" 
Gl'O!IS Income ,,,, 15.37 13.16 

Expenditure U.36 '"" 10.90 

Net profit '·" 21' 2.27 

3.6 When asked whether the Federation would be able lo achieve 
its projected profit of Rs. 3 crorea by the end of financial. year 
(2000-2001), the M.D. of the federation staled during evidence: 

NWe achieved a sales tum over of Rs. 3.39 <=re upto February 
this year with a profit of R:i. Z.27 crore. In the previous year of 
11 months, our sales was in the range of Rs. 262 crores with a 
profit of Rs. 1.97 crol'e. Based on the same m.nd, we will be 
having a sales of Rll. 390 crore with a profit of 2.30 erono. N 

11.ecove:ry of Outstanding DuK 

3.7 RegaMing oubtanding duea, the Commlt1ee have been lniormed 
that NCCF has set up a R<:covery &: Rernnclllation Cell (RRC) at Head 
Office and main branches tor recondliation of acroun.ts and mrovery 
of duea. ReguLu follow-up action is taken with the parties C<ll'la!med.. 
Monthly reports on overdue outstanding dues recoverable from major 
Govt. agencies and others are furnillhed by the NCCF to the 
Department of Consumer AffaJrs. The Department, in turn,. takes up 
the matt=! with the concerned authorities. A NIII of lb. t06JJ9 Iakhs 
was recovered from various majOr agencies during the period from 
01114.2000 to 28.02..2001, out of the overdue balances of .,...... t year 
old as on 01.04.2000. NCCF has been fol1owlr,g up the maim with the 
major putles for recovery of the dues. Apart from this, NCCF has 
initialed legal action for -err of its dues against a nwnber of ,,,,.. 



3.8 When the Committee wanted to know the details about 
organiMtions involwd, efforts made by NCCF and the Ministry at 
different J..vels, expected lime to achieve full recovery and illso about 
!egal acilon initiated in this Mgard. the Government has stated that 
du.,. amounting to Rs. 66.74 crores were recoverable by the NCCF 
from various Government agencies, memben and others against supply 
oI goods from different branches of NCCF u on 28.02.2001. The age-
wise classi&ation of these dues are as follows: 

Upto 3 montha 

6 months to 1 year 

1 year lo 3 years 

Above 3 years 

-(Rs. in lakhs) 

4122.28 

740.78 

347.18 

704.41 

""·" 
6674.51 

3.!J They further stated that NCCF has created Recovery &; 
Reconciliation c.,u, at its tll!ftd Office and main branches (Deihl, 
Kolkata, Chmnai and Mumbai) for taking follow-up action wilh the 
major parties. NCCF also submilll monthly Mports indicating the dues 
recoverable from the mapr Govt. institutions and othera to the Ministry. 
The Ministry has also been writing to the au..t S...,,.,tar>e. and other 
contemed authorities like Secretary (Food & Civil Supplies), Secretary 
(Coopn.) and Registrars ot Cooperative Societies etc. in differ\!nt States 
requesting them to oett1e the dues oI NCCF. NCCF has been taking 
continuous follow-up action to recover the overdue oullltanding dues, 
particularly which are """"' than one year old. 1he Recovery and 
Reoondliation c.eu Is working out the yearly ta.g..ts oI recovery of old 
oullltanding: dues by segreg.ting pcuible cases oJ bad and doubtful 
debta- Howev<!r, it JJlllY be difficult to 111!1: any fixed pt!riod for recovery 
of the .,..tire overdue oullltandinp. NCCF will continu" to lab 
necessary follow-up a'11on and Jnllke ..U out efforts to recover It.-
dues as early as possible. 



3.10 NCCF has reportedly taken legal action for ~ of dues against the following major parties. 

(Rs./lakhs) 

5.No. Name of the Party Recoverable du"" 
(28.02.2001) 

L 

'· 
'· 
•• 
' 6. 

'· 
6 

•• 
rn. 
u. 

'' 
" 

A.P. State Consumers' Cooperative Federation ,,_,, 
Punjab Stale C.OOSumen' ~ve Federatton "·" M.P. Stale Consi.uners' Cooperative Federation 12.96 
J&K State C.OOSumers' Cooper.live Federalion 9.37 
Tamil Nadu State Consumers· Coopemtivt! Federation "'·" ~ Bengal Stam Consumers' ~ve Federation 15.83 
West Bengal &sential Commodities Supplies 
Corporation 10.06 
Maharuhtra Stale Consumers' Cooperative Fed,,,.ation 57.70 
Mmipur State Consumers' C""f"'lalive Federation 21.57 
Government of Mizoram '"' Varanasi W/s. Consumers' Cooperative Stores L" 
Shahdara W /s. Consumers' Cooperative Stores ,, ... 
Trivandrum Dist. W/s. Con•unten' Cooperative 510"'5 4.76 

3.11 MD, NCCF, further stated during official evidence. 

"We have been writing to the ClUef Secretaries of the State Goverruroenbi. We are following up this matter systematically with the partieo ~oncerned. We have taken legiil action also In a number of cases. We have initiated proceedings against 8 State Federations for arbitration p~ ol recovery of dues and further action would be lakm based on the orders given by the Central Regii!trar. 

The Central Register fixes the instalmenlS ani diroct them. to pay monthly instalments. We have approached the Central Registrar in the case of members and in the case ol non-mi.mbers we have to go to courts. H 



" 
3.12 When the Committee .l8ked whether the 3 year old dues of 

Rs. 759.86 Ialchs will not become time baned, MD. NCCF, during 
official. evidl.'nce clarified, Mii Is not time barred, because we are taking 
actions. We have been making contacts with Government officials Uld 
coru:emed agencies. Wherever there is time bar case, we initi;i.te legal 
action before ii becomes time baned,,w 

Vigilance Activity 

3.13 When the Committee asked about vigilance acti.vilies of the 
NCCP, the Ministry in their mply stated.~ 

"There is a full fledged Vigilance Cell in NCCF headed by a 
CVO. ~ Vigilance Cellio have also been created at 4 places. 
The Vlgilance Cell of NCCP takes various preventive vigilance 
measwes like educating and training lhe concerned offu:Ws, 
conducting mrprise checks, periodical inspection of doruments 
and enforcement of internal CQfltml measures. A Pn:"Ventive 
Vigilance Manual has also been introduced to educate the 
employees on handllng of various aspects of commercial activities. 
As of now, 10 c"""" are tmder Investigation by the Vigilance, 
Cell. During the period from April 2000 to February 2001, the 
Vigilance Cell investigated 7 cases and had taken action against 
11 officials. 

3.14 Asked to furnish details about the 10 cases under investigation, 
""""""' for delay in investing 3 caaeo and whether any ca.e has also 
been refermd to the CBI the Government has stated as tmder: 

'1ht. following are the details of 10 pending vigilance cases: 

Category/details of the cue 

' 
(a) Oises Ulllkr ilW!'Sfiglltltm with I/re vigibma rell 

1. Supply of Gen. Men:handise imns ID 
AIIM5 (Stationery, Gauge etc.}--Miaomlduct 

2. lrn!gularitim in pun:n...e of Paddy Seeds 

3. Irregularities in transaction of wn&mted 
g<X>ds (Poppy Seeds) with n:gud to ~ lax 

' 



" 
1 

(b) CAm refma1 1o eve for Hiid -u llld:oia 

" Irreguluitis in mpply "' prlnllng/blndin 
machine (Delhi lb"andt) 

5. Charging of less margin in Nie of llatimiery 
(Mumbai Branch) 

{cl easer refrmd. kl eve fin 1s1 slagt' llh1k% 
6. Release of EMO 
7. lrftgularilia in vub.19 ~ tranMctlcnt 

(Guwahall Branch) 

(d} CastS wiUr Inquiiy Ofjiars 

8. Irregularities in business transaction (C--
9. JJTegularities n opening of Liaison Offia! 

(Bhopal Brandl) 
(e) C..... far ftlllll Udoion ~ 2nd stag< ""'*" ef eve 
10. Sale of confiscated goods by Lucknow B~ 

Pinal ooti<l! fur comments of ~ ~ ilelMd 

' 
(a) :Z0.122CIXJ 
(b) 31.ot.2001 

10.00..2001 

31.01.2001 

ns.01.2001 

16.03.2001 

28.03.2001 

191!3.2001 

14 officers and one 5'lbotdinate staff ...., involved in inegularities 
in the caaes where in.,.,.ligatims hatte been ""1Mpleted "" far. In 
3 pending cases with the Vlgllan<e c.en, the involvement of penons 
will be known after lhe oompletion of investigations. 

Out ol the 3 pending cues, only one is about 7 D'IOJlths old. 'The 
rest of the lwo ""' recent casea. 'The investigation in the lat 
pending cue rould not be completed beclllllie of voluminous 
natum oJ transaction covering 2-3 years' period, which required 
examination of large number of documents. Thi& Is expec:led to 
be completed in next 3 months ~-

No cw haA been 1efe:t1ed to CBI by the NCCP. Ho~ 2 
cases have been tUen up by CBI (one each 11.t Delhi and 
Bhubaneswlll"), for investigations rehltlng to the supplies miule 
by respective branches of NCCF.~ 



3.15 The Committee are happy to note !hill lhe National 
Coope....,tive Consumers Federation (NCCP) have started earning 
profit& for whicli they p~attd a five year worlt progr.o.uune which 
is a welcome step. However, the Committee dulre that the 
Govetnm.enl •nd NCCF should lake CoJlcret.o me_,.,, lo achieve 
the said tuget. fro the opinion of the Conunittee effo.rts lhould be 
made lo enhance the b.,.Jness o~tlon of the fed"ation in the 
manner the Governmo:nt has nominated NCCF lo undertake export 
of foodgrains and puU- horn the Cmlr.11 Pool. 3.16 The Commiffft further Ide note of the bet that evftl though 
NCCf hat a ~ry and Recoaclll.ttio:>n cell (RKQ, dl>ff <11mo>unting 
to Rs. 66.74 00?9 are still outirtanding and that part of sucli amount 
is more lhari ~ ye•n oJd. The Committee, Utcro;ful't, urge the 
Minlatr"y to make special effort& to realise the outstanding d.....,. as 
early u ~ble. f..-r this- U... :matter ""'Y be W<en with the .:o...:emed 
State Governments/public urul.m.iking al the highnl level 3.17 The ConmUtke lltt, ho-r, unh.o.pPY to note tlutl even though the fed.""'tion bu takel'I a nua'lbft of p.-entive steps, i:nany 
ca""" of U'n!gularltia h•ve been reported. The Contmittu, \he1efvre, 
iuge the Ministry to d....;oe certain w•ys and means in consultation 
with NCCF to e11sure that cuea of reported ;.,.esularities ar.. 
elitnlnat..d for which the vi!Jilan« Cell of the federation should be 
furlher IJ!rengthiened. 
Major Head 7475 
{ii) Super B.uar, Velhi 

3.16 The C~tive Store Ltd. New Delhi, p<>pula:rly known as 
'Super Bv.ar' was ~lered """'"" the Bombay Coop. ~ties Act 
1925 as eictended to the Union Turrilory of Delhi under Registration 
No. ZM{s) dated 25.6.66, and established durins July 1966 in the wake 
of lhe devaluation of the mpee and the •leep ri$e In prices of euential/ 
scam>/mass consumption c.munodities. During January 1996, it has 
Pwn <egistered under Multi State Co-operative Societies Act. 1984, 
under Registration No. MSCS/CR/59/96. ~prime objectlves of Super 
Bazar are briefly mentioned hereunder. 

(i) lo undertake who~ and retail distnbution of consumer goods, essential commodities and lo eotablish departmental Store(s) and lo maintain~ supPlies of ..:at'C'e/eswitial mass..consumption romm.nditie:l, to !he consumers. (ii) h> raise the quality of products and maintain minimum standan::lo. 
(Iii) to lower distribution«>st, Jntl<Jduce fair and better trade practice!' and lo contain !ht! rising trend of prices in !he opa1 market. 



" 
3.19 The Committee ubd the Government since when Super Baur 

started making losses. 

3.20 The Ministry in their ,..,ply atated that Super Bazar 
started making losses since 1996-97. Year-wise loss (audited) is as 
under:-

(Ro. in crores) ,., 
321 

"" "·" 
Upto 31.3.2001 the accum.Q!alled ioN WU R$. 'J2...99 Cl'Ola. The 

account for the year 2000-2001 are yet to be finaliaed. 

3.21 The Ministry in their reply stated that the year-wise 
expenditure IXI salary, illlowaru:e& to staff i$ U under.-

1,,.., 
1,,,_,, 
1,,..,, 
1999-2000 

(&.. in aores) 

11'5 

1•76 

1"'5 

19.54 

322 The Ministry in their post evidence reply also dalee that other 
expenditure Incurred by Super Bazar are as Under>-

1,,._,, 
1,,,_,, 
1,,.., 
1,,,_ ... 

(Ra. in Cl'Oft!I) 



323 During the Course of evidmu:e the Cotnmitlee asked about the Reasons for the rislng trend of losses in Super Bazar. The Ministry in their reply stated that:-

(i) the losses were ineum!d due to lack of Central aid and Planning. 

{ii) Ex<:e!18 employees.. 
(iii} Inadequacy in working Capital. 
(iv) Non-recovery oJ outstanding amount against credit sales made in the past; 

(v) lnc~se in the leveJ oJ f1Xed cost and wage Bills 
(vi} Une.:onom.ic functlonlng of brandies; 

{vii) Lack ol professionalism in supervision of the management; and 
(viii) Mismanagement by a section of the employees in collusion with some members of the Board of Director of Super Bazar. 

3.24 During course of. evidence, Ministry stated that the major factor fur loss is that the limits of Super Bazar credit saving which was raJsed from 60 days to six months resulting in cash shortage and the suppliers stopped the •upPly. Godwon level in Inventory Control System was not ae<:ordlng to noons. The Ministry itself admitted that these were not proper buslrless planning in running the Super Ba.z;u. 

3.25 The Committee asked the Ministry about the total sales during 1999-2000 and 2000-2001. The Ministry in their reply stated that during 1999-2000 and 2000-2001 the total sale was R$. 81.67 nnres and 31.10 nnres respe<:tively. When the Committee uked about the reasons for the difference, the Ministry In their reply stated that this loss was due to payment to employees of super bazar and non-payment to suppliers and consequently the suppliers have totally !!topped the •supply. 



3.26 During: the course of evidence the Committee asked about the 
steps, if any, initiated to remove the impression of closure of Super 
Bazar. The Ministry in their reply stated that.~ 

µRegarding Super Bual', you have just been told the reasons 
why ii has come to such a sorry P""" lltis is not an ev=t of 
one day or one year. It has happened over a period of time. 
Primary """"°""• our analyses show, are just three factor!!. Plrstly, 
enhancement or revision of the eaJary structure radically without 
any radical improvernmt in the business profile. So the 
expenditun. commitment was labn on board whereas income 
opportunities were not explored panllelly at the same time. 

Second, at ""1'taiI'1 point of time, the lhe.i mana8""'enl did not 
exert, supervise in the manner one expects them to supervise, as 
given in the reports. Third, the amount of money that should 
have been generalised by sale of goods and by reorganising the 
staff strenglh and the m=ey redeployed In business actually w"" 
utilised for regular oalaries or <:Ol'ISUlllption expend.iron.. 

The diffirulty today is that Super Bazar still has get some plus 
points even now. Had it not been so, there would not have been 
so much enthusiamn llDlOllgst the people to lake part in the 
election whkh was conducted in the recent past under the 
supervisi<>n and guidance of the High Court Had Super Bazar 
no problems whatsoever In the near future, the elected 
represer1tatives would not have been so '-'rt to become directors 
in the board. The basic reason is that the Super Bazar has still 
some built-in plus points, like its l:l'ade mark or trade value, it 
is known all over IRlhi by one name. It does not require any 
introduction.. Semruily, it has wonderful infrastructure by way of 
152 shops located in every Mohalla. Third, it has got long 
established linkages with the suppliers. 

What has gone wrong is that ii requires some money or new _ 
infusion ol capital so that the 5uppllers can be paid either in full 
or part to generate confidence in them lo supply fresh material. 
It requires a more active involvement of the lllll.llll.gemtt whldt 
is demoralised 11.t the InOII-.1 for the factors known lo your 
bec~we they are not getting pay from November onwards. 
Thlrdly, there should be much more rigorous control to _, that 
put mistakes are not repe111ed. Tilking cue from these suggestions, 
the Department explored the possibility first revive it. For that 
purpoee we are now thinking 11. parallel line of activity to find 
out a suitable multi-State O>-operative Society which will be 
willing lo come forwatd and work out a proper working 
relationship with Super Bazar so that it can nm more profitably. 



If sud> a oociery is not <'OMhly identifi4bly or such a wct.-ty comes forward and w" find that .mdi a sodety Is not npllble to 
deliver what w .. lhW< of doing thl!l1 the serond alb!mat:ive will 
00 that the <fi>v"l'Ilfl\etll fund~ will be giV"1'1 b> ~ Baur Mana8"'l"'Jll wilh proper rontrol Md afu:r prop..r !ldleme is 
<kvised with a proper rnvi"al pacl<age ii<> \bat ii strut. functioning again, goods start comillg to the f.helves and they can recycl" 
lhls money that will liquidat<>. their liabilities. Thi$ exercise \s. 
urider eiuunirl-li.m, in <:<mSUlu.tiot1 with t!1" Minil;try of ~ 
a1'd WI' expect to w<>d:. out &<>me meaningful =ults in ~ very """' fu~, paniculady because the authorin... at ~ !..vel, 
not only in my Ministry but in other Ministtiel, also arn very 
keen to Wl:>tk out SC1me practical solution lQ \his pml:>lem. ~ 3.t.7 The Committee as1'ed the Ministry whether they have prepared 

any wvival plan. The Ministry In their niply stated lha.t they ""' actively 
~Ol\Mdeting for ..wiva.l plan. 

3.2& They further stated; 
0 This is a very important furo<:li..,.,. whei-.. 'peclillised '""pertise ls 
requin!d to work =t wn..t \<ind of money is ~uited, whether 
it will be a total g<ant o:t l<rarl, what should be thl! pe.y--bed!. period; what shmil.:I \:><; the flow of 11\(Sley; how tho.t money will 
.:mne; whet<o tmm it will come; where will It go; h<>W much to <'8tal>~ and how rnuch to worlmg "'<p@!\Soe!I; how that 
m-oney will go to _,,, partkular unit; what will be their margin; how will lhe rnatgin Ii.. plt>ughed b&d. tn liquidate the liabilities. ett. That is why, though we ha..,., g<>l 11ll id"" about the revival 
we want lo do, we ha\rl'. CIQt wozked out a tinn blue print he.c••• ... 
W<! are awaiting the. tinol lhlns;." 

3.29 During the coun;e. <>I widence the Couunitlee ae.i<etl lhe 
Mil"listry whethoer ""Y tmquiry wa' Coilducted irt to th" past 
~tf..,, tll.aJ «><>\< place ii> Suf"!I" Bazar. Th<! Mmiatry In !heir 
written neply ~ lhat the Cesitral Registn.l' of. C<x>pentive Societies 
had instituted an inquiry OJI 1st July, 1999 undn B<!ction 69' ol Mulli-
State Cooperative Societies At:t, 1984 in.ta the affairs oi Sup« Baur. In 
~<:e ol this, another enquiry was \nilia.led on 27th Novemb<!r, 
2000 under .s..ctiml 73 to pin point th<! 1e!!ponslble perwn for .i:ecovery 
ol losses caused by them. during their tmure On !he ba.sis of ~ 
inquiry report, the C'.el\tml :RCS have isalte<I show cause ~ to 
alleged pa-son on 25lh January, 2001 Iv recover !he due&. 



35 

3.30 A copy of each of the inquiry report of the Central Registrar of Cooperative Societies (CRCS) has reportedly been sent to CBI for appropriate action. The Ministry also stated that the case of officers of Super Bazar allegedly involved in Mahamaya Biscuits has also been referred to CBI. 

3.31 The Committee are seriously concerned about the deteriorating condition of Super Bazar which was established with the sole objective of fair and better trade practices to contain the rising trend of prices in the market and to provide commodities at a reasonable price on no loss no profit basis. Super Bazar has failed to achieve the objective. It gained profit till 1995 and after that it suffered losses totalling about Rs. 32.79 crore till date. Some of the 
reasons for the rising trend of losses given by the Ministry are due to lack of Central aid and planning, lack of professionalism in supervision, mismanagement by a section of employees in coalition with some members of the Board of Directors of Super Bazar, etc. The Committee failed to understand as to why the Ministry did not come to the aid of Super Bazar in time when the reasons for its losses were known to them and was within their capacity. Further, no sincere efforts were made by the Ministry for maki1'g it viable 
by devising a proper revival package or by providing Government funds under proper control and supervision as in the case of other Organisation like NCCF. In the opinion of the Committee it is not difficult for the Government to make the Organisation viable keeping in view the fact that value of its assets are running in several crores and there is all possibility of influx of imported essential commodities in Indian market against the long term interest of consumers. The Committee, therefore, very strongly recommend that 
the Ministry should not be a silent spectator and should come forward with the revival package for running Super Bazar without further delay. For the purpose, managerial responsibility should be given to persons with adequate business expertise and experience in the related field who should be held responsible for loss and mismanagement. Avoidable administrative expenses as well as 
expenditure on top management should be curtailed to the maximum extent in the interest of Super Bazar. 



~..12 The G~ hai!I been maldllg atatemenl lime and again and dialogue with Delhi G<>Ynmnent in regard to handing over of Super Baur to National Capital Turllmy of Delhi la on,. wheftu during the evid..._, the MiniMty ai.ted. ~ they had lost all hopes with the De1hi Govemment and they 1Rre thinking to fmd out a •ult.able Multi·St.11111! Cooperatiw Soddy for running Super Bazar. The Committee do not •ppreciate different venion• of the Government on different occuion& in this repri. The Committee, therefore, strongly urge the Govenunent to finalise Its •tand at the earliest so lh.ot Super Bagu .le given a clear dire.;tion to run and make profits. 

3.33 The Com.miltff atrongly nc:ommend th.I all effortii should be ma.de for epeedy diliposal of those Q9l!8 which are P"'ll<ling with Central Regietru of Coopcntive Socleliq and Central Bveau of Investiption !IO that the guilty nuoy I;.., booked and IJIOl\ey embl!Pled may I;.., recovered from them without further deia.y.. The Committee is al&o of the opinion that the vlgilan"" maclUnery of Super Bazar i• not very efficient and hence •hould be adequalll!ly •lrengthened so that cases of l>ngularities are totally cheked. further, the Govmunent should tllllUn! th.at properties atta.;,hed to Super Bazar worth ~ CIOft!I should be pinfully utilized whidt will also extend a heJphlg h;md in repaying Its dues. Steps taken In thls regard should aleo I;.., communiuted to the Committee. 
(ill) National Agri<:ullnral c.,...,pe ... tive Marl<eting fo:deration of India. Ltd. (NAFEDJ 

3.34 National Agricultural Co--operative Marketing Federation of India Ltd. (NAFED) popularly kn<>wn as NAf'ED is the nodal agency for pnx:uwnent of Oil Seeds and pulses wider ~ Support Sdieme. NAFED also uruiertakes buffa- stoding of onions and pulses on hehaU of Central Govt for cl>ecl<.ing price rise in the consumer markets. 
3.3.5 The MWstry in their written reply Sta.led that "llmOUl'tt of Rs. 2.10 crow; was provided in the budget for lOC0-2001 to meet any expenditure towards public distribution of essential ~ in case of exhorbitant price rise on shortages. The outla.y has been increased lo Rs. 25 cmre to re-imbun;ie ~ the losses suffered by NAFED in the disposal of pulses imported on Government account during the year 1999-200!. 



3.36 The Committee ..W about the reasons for further in=ase 
in the non-plan outlay lo Rs. 21.10 crores in BB 2001-2002. 

3.37 The Ministry in their l"eply •tated that aa per the provisional 
audited llXXIUill of NAl'EO the total losses towards import of pulses 
oo Government acrount during 1999-200l ill estimated to be lll'OWld 
Rs. 62.43 cores. H~ it Is propmed to re-imbune Rs. 25 crores 
only during the cutrent financial year and an amount ol Rs. 27 crores 
io proposed lo be ...,..imbuned during 2001-2002. 

3.38 Detaillng: the raems for the k>S9es in the deal, the Ministry 
in their pollt evidence ieply. otated: 

"The Cabinet Committee on Prices (CCP) in tis meeting held on 
7.6.99 decided that STC be authorized to import on Gavemment 
of India ~ ON! lac tom of pulse. of different vadeties. 
Thereafter in the ~ taken by the then Food Secretary on 
16.6.1999, it waa derided that STC would handover imported 
pulses stock to NAPED after custom/ quarantine clearance and 
NAPBD would be the designated agency for handling. storage, 
processing, di•tribulion. Profit/loss in undertaking the above 
operations, would be borne by Government of India {lXX:A 
Office Memorandum no. 6 (2)/~FMC dated 31.8.99). Thereafter 
the Empowered Coordinating Committee (ECC) (constituted by 
CCP) dittded that NAPBD would 61on! the pulses and keep it 
a• buffer stock at stocking points and quantity as approved by 
EEC and NAFBD would arrange distribution only after obtaining 
due authorization from HPPMB or ECC. 

STC finaliz.ed contracts during J~July-August. 1999 and handed 
over the stock to NAPED during September-~r, 1999. The 
total stock receive;I. wu round 1.01,990 MIS aa under; in nine 
Shipments: 

T~ 

lll,281 MIS 

10,241 MIS 

31,320 MIS 

50.148 MIS 



" 
ECC during its meeting on 15.9.99 took a decision that Department of Food & Consumer Affalls would inform a"ailability of hnported Pulses and Spices to all the State Govts./ Gvil Supplies Corporations In ease no demands/requisili.ons were tndkated to NAl'ED by end Sepkwber, NAFED would be at h~ to 9ell the same including to private trade acoording to its best commercial judgement In consultation with Department of Consumer AffaUs. 

Ministry of Food &: Conswner Affairs (Dept. of Food &: Ovil Supplies) vide its letter no. t-5/99 BP m dated 20.9.99 Informed the availability of various import@d pulseo ind.icaling the st<l<.$ing point and ex-godown delivery pri""s for September, October, November 99 to all the State/Union Tul'l'itwie$ including Anny rurrna ... Organizations, Super Baur, NCCF etc. and asked them to corrunurdcate their requimment to the Ministry or NAFEO by 30th September. 99. The ~ was nt-1y poor. 
NAFED vide its letter no. HO/MD/IMP-PIJL/99-2000 OT. ls! Oct., 99 addressed to Department of Consumer Affairs (DoCA) r-equested that sine@ there wu virtually no response from State/ Civil Supplies Corporation•, NAFED should be authorixied lo arrange dispo5iil of the s~k at best available price in open market. DoCA vide its letter No. 6(1)/99-PMC dt. 5th Oct., 99 advls!!d that NAFED may dispose of imported pulses al such places where ruling market prices are higher. Ac.:ordingly NAFED started disposal in markets when- prices were at par or higher than the issue price fured by Govet'nment of India. Since the ruling prices of Uiad in the open matket were higher than issue price., disposal of the same was conunenced and oompleted with a profit of about Rs. 1.54 CTO"-'"· 

However, ruling marl<et prices of the other pulses were nlilng much below the issue prices and demand for imported pulses was also low on ~t of the following reasons:-

(a) International market prices of Pulses came down substantially. 

(b) Total lack of demand from any State or State Gvil Supplies Corporations. 



(c) The commencement of arrival of the dOIIlestic Moong and 
Toor from the fresh crop in Maharashtra, AP. Kamataka, 
Gujarat, Delhi etc. The Toor crop was reporled to be very 
good in Maharashtra, A.:P., Kamataka &; Gujarat:. 

{d) Adequate availability of seasonal vegetables during that 
period. 

(e) Huge quantity (51%) of Dwipeas which has very restricted 
demand confined to southern part of Tamil Nadu, Kerala 
and oome coastal areas of Bengal &; Orissa. 

{f} Nation wide transporters strike during middle of October, 
»000. 

{g) NAFED's Sales were made on cash and carry basis instead 
of market practice of cn!dit sale. 

(h) Continued import of pulses under OGL without any import 
duty and import of 90,000 lorui Pulses by private trade 
during September-Novembet 1999. 

In view of the extremely poor response from States/UTs for 
imported Pulses and after reviewing pulse!; market situation in 
country, the Ministry of Agriculture vide its letter di. 
20th Decanber, 1999 authorittd Nafed to arrange disposal of 
imported pulaes in the open market at best available market 
rates. Acrordingly Nafed made vigorous efforts for arranging/ 
expediting disposal of imported pulses through its various 
branches by putting advertisement and Tenders in various 
Newspapers, direct contacts with stockists, brokers, importers etc. 
u well •• various Government Departments, Super Bazar, 
i(ftu:lriya !lhandar, Civil Supplies Cmporatiorui. 

Since the quantity wu ve.ry huge partkularly the Dunpeas which 
hits vmy limited market confined to only lower part of South 
India, diopoMI has taken a long time due to ma>10n11 lltated above. 
Nafed also oontac:ll!d Ministry of HRD, Department of Women & 
Child Deve.lopment for Inclusion of imported pulses In !CDS 
Programme in various States/l1Iil. The matter wu also taken up 



.. 
with Mirlistry of Ex~al Affairs fm exploring possibiliry of donating Dur.pea• as food aid to food deficit rounm ... lil:e Africa etc. but no response was Nl:'el.ved.. Anny Purcliase Organisation (APO) was also contacted for dlsp<>Sal but there was virtually no response. The Civil Suj>plies Corporation of severn.! ~ Blates (1lunil Nadu, Maharashtra, Kamaiab, A.P., Orit!&l and Delhi) were also approached. After much perallaSi<Hl and follow up Qnfy Tamil Na.du Civil Supplies Corporation placed orders of 400! Mts Toor dal ~ wu no ""'po:ne from others. A quantity of 1700 Mta 'lbor/Moongdal wa• also !leill to Orissa u an ""'ersen<Y relief meas~ for super cy~i:oru. ~ ateQ as Instructed by Ministry of Ag:riculhlre but the Sblte Govemn'\l!nl agencies did not ac.:ept the same. 

However, after sustained efforts, NAfEO was able to finsli7'1' sale of entire quantity of balance stock of Ounpeu to Public Sect"' Undertakings like src and STC1 and as on 31.10.2000, a qi>antity of '72,697 tons WU physQJ.ly llOld/ delivered. Meanwhile to repay bm to SBl against their Cash Credir Lilnit and as also to redu~ lntettsl burden. NAFED submitted the tentative accounts (upto 31.10.2000) duly audited by CbM\eted A«ountanl (our statutory auditors appointed by Central Registrar of Coopenilive Societies) to Department of Can5tl!Mr Affairs rNle letter No. HO/FA/IMP/Pulses/2000-01 dated 29.11.ztXXl with a request that the tentative !oases of around Ra. 62.M C1'0n!S be reimbwwd. Miaiatry of Agrl<"ll)ture, Department of Agriculture &. Cooperation vide its letter Nos. 15014/29/99--MPS dated 1.12.2000, 9.2.2001 and 9.3.2001 have also~ NAFED's case and requested lXX:A for reJeue ol •tleut 75% ol the tenta.tive Jou so !hat NAFED may repay ils loans to SB!/RBI and avoid default and penal ralll! ol inlel'O!st. 
Meanwhile deliveries to STC, Sl"CL and two other priVl!lle ~ bulk pun:hasers are continuing. However the lilting is very slow due to poor den>and and a quantity of 10,000 Mts remains to be dellvered. As $OOll ae the deliveri<-8 are ..,...plfted the final aa;;ounts shall the submitlll!d to DCA ... 



" 
3.39 The Commilltt note that NAFED auffered a lot10 of 

Rs. 62..441- crores towards import of puliles during the year 
1999-2000. The Committee is not al all convinced with the ...-
putforth by the Ministry for the lo..a. While ma.king the deal to 
import pulses no rll!ferenu was made in the contract for the timely 
arrival of pulsei. Further, the Mini1try has been unable lo juotify 
the reasoJI• for the purchase of pulses at a very high prire and that 
too at the lime when the &e.h «op was ready lo arrive in the 
mubl and also without keeping: in iniru:1 the atimate of the quantity 
of pW- to be imp<ntm under OGL. The quality of Imported pulses 
was also not guod which i.. eridenl from the fact that the pulsea 
were not a«epted by most of the State Government Agencies and 
ffen by the cyclone hil State of Orlua. The Committee ano not 
happy with the situation. In their opinion, the Govenunmt while 
making suclt deal& shouJd have COilllidered all pm11 and con11 in 
detail so that the country which ;,, passing through HVef'll" fil'lancial 
<risis is not put to ..,ch a heavy 1055 of fonolgn exchange. A]oo th" 
inlensho of fartnen1 and con11umeno should be kept in mind while 
making such deals. The Committee further re<:ommend that the 
matter .t.ould be thoroughly enquired into at the highest level and 
responaibility/a«ounW.ility for the IOMeS suffered 8hould be fixed 
in a time bound manrul'r. 



BUREAU Of iNOlAN STANDARDS (BIS) Majur tfe.ld 2851 
Bureau of lndim. $titndiuds (BES), the Naliunal Slandltrdo. Body <Jf 

lndia, establiilhin$ the ~m prontOtillg and nurturing the 
standardiutiun nw~t i1i the country was i>et up as a statulory 
org"1lis.ttiou tmde1 !he lllS Act, ?986, \iiklng over the a!iW\:1i JUld 
Jiabilitm of the Indian Starl.danb frutltulioo (.ISi). Its enf<>l1:'efllerlt Wmg 
~arried uut raid•. Testing of •amples are d«U' 11s and when required. 
BIS 1100 wi<\em. lts seope or activity &cnn rime lo time:-4.Z The 8.E. and R.E. (ZIJ00.2001) and B.E. (2001-2002). RE. (2£00..2001) 
Plan NM·f'lan 
295 

R.E. (Z000.2001) 
Pliul Nou-Plat\ 

B.E, (2001-2002) 
Plan NM-Plan 

4.l The C<>mmit~ al'lted: lhc MJJ!istry to furnish 11 list o( products 
that ha"" ~ wve.ed tn 815 Standard marks. 1he M;rosuy In their 
written "'ply, sta.ted that 1400 products ha,,.. b.,en rovered under BIS 
certificaliou ~-Major products coveted are milk products. ~es, 
food. coloim; "'1d additives, LPG gll!I cylinders valves. Regulators, ele<:trical. 
applian<'es, cements, steel items, pwr1~. ~.paints chemk:all;, w;r,,,, 
and cables., fut. @:ttil'lguls11ers and d~t types of pipes. SW"ldards Jor 
Pacl<a.good Natural Mineral W..W- ;u per JS 1341.8:19% and Plltlaged 
Drinking Wa~r (o!hff th.tn Packaged Natural Mineral Wab!t) all per lS 
14543:1998 have been publlsh.,d. The~ Jpe.:ffi.;ations lay down 
l'<!q~ts fur phymclll. ~ lik.e "<>lour, taste, OOcmr 5l!Spended matte1 
pH ~tc. and d>m\ll:al requirements. like the limits fw i:nineta! wl>i<h """ 
de1.ln!Ne m cel1ilirl nmge, d\e<'.ks f"'" hOll"Dth.I OOcttti;i. or absence "f radio 
atlive ele:rnerwi liU alpha, beta emitteni and peslicidal re!lid~. So far 
two~ have beell granted u per 15 13428 and 8 ~ hoive been 
grar>ted lo.r JS 14543. S appliclll:io{ls are under various Btagf'S oJ pzocessltlg 
for mifleral ware< ..nd 98 applicationt1 for l'Kkaged Drinli:ing wllleT. The 
Ministty i\bO stated tfult BIS ~ jewelleey ens\ll"e the hooiogeneity 
and purity of jewellery. The •atnpllng plan en$UJeS !hat the .sam.pk. !OJ 
.-aying is drawn fn:>ni variom porti<IN of it... ;ewellt!ry Including joblts 
w ensure tl\a.f sample so t..ken from jewellety is ~ta.live of th.. 
whole ~rtic!e. 



4.4 lhe Ministry In their ~ly also m.ted that BIS laboratories 
continuously upgrade the testing equipments from time to time to be 
in conformity with technological upgradations in product spedfkatlon 
as well as in methods of tests as specified in the relevant Indian 
Standards. 

4.5 The Committee asked the Ministry about the implementation 
of Indian Standards on the wide range of imported products to check 
the Inflow of sub""lltaruianl imported goods. In their written repay, 
the Mini•try •tated that BIS ha• not issued any order for 
implementation of Indian Standards to wide range of imported 
products/goods. However, Directorate General of Foreign Trade, 
Ministry of Conunerce, have issued a notification No. 44(RE-2000)/ 
1997-2002 dated 24 November, 2000 making compliance of Indian 
Standards mandatory for imported good• in respect of 131 items, which 
is also applicable to domestic goods. For compliance to 
this requirement, all foreign manufacturers of these producb who 
intend to export to lndla shall have to obtain BIS Certification MMk! 
licence. 

4.6 The Committee asked the Mlnlstry about the number of 
violation cases received and number of conviction made thereon and 
also action taJ.:en. by Directorate of BIS for speedier trials. The Ministry 
in their post evidence reply stated that 92 violation cases were 
registered through different sources and searrh and seizure was 
undertaken in 37 cases. During the rourse of hearing the courts are 
requested for speedy disposal. BIS, through ib advocates, endeavours 
to conclude the trial speedily without seeking any adjournment. 

4.7 The Committee aslced whether any person can store, sell or 
distribute certain electrkal appliances and accessories as well as wire 
and cables without the ISi quality seal given by the BIS under electrical 
wires, cables, appliances and accessories quality control order 1993. 

4.8 The Ministry in their written reply stated that electrical wires, 
cables, app~ and accessories (quality Control) Order 1993 stipulates 
the requirement of compulsory BIS Standard Mark on seven items. 
items covered in schedule are electric Jrnn, Ele.:trk Radiator, Electrk 
lmmenion Water Heater. Electric Stoves, e-Pin Plugs and Socket Ouliets, 
Switches for domestk and similar purposes and 2-amp switches for 
domestic and similar purposes. It may be noted that cables and wire!! 
are not appearing in this Quality Control Order. 



4.4 The Ministry in their reply abo stated that BIS laboratories 
continuously upgrade the testing equipments from time to time to be 
in conformity with teclmological upgradatians in product 5J"'dficatlon 
as well as in methods of tests as specified in the relevant Indian 
Standards. 

4.5 The Committee asked the Ministry about the implementation 
of Indian Standards on the wide range of imported products to check 
the inflow of sub-s!alldard imported goods. In their written repay, 
the Ministry stated that BIS has not issued any order for 
implementation of Indian Standards to wide range of Imported 
products/goods. However, Directorate General of Foreign Trade, 
Ministry of Commerce, have issued a notification No. 44(RE·2CXXl)/ 
1997-2002 dated 24 November, 2000 making compliance of Indian 
Standards mandatory for imported goods in respect of 131 items, which 
is also applicable to domestic goods. For compliance to 
this requirement, all foreign manufacturers of these products who 
intend to export to India shall have to obtain BIS Certification Ma:rb 
lirence. 

4.6 The Committee aaked the Ministry about the number of 
violation cases received il!1d number of convktion made thereon and 
also action taken by Directorate of BIS for speedier lriahl. The Ministry 
in their post evidence reply stated that 92 violation cases were 
registered through different sources and search and seizure was 
undertaken in 37 cases. During the course of hearing the courts are 
requested for speedy dispasal. BIS, through its advocates, endeavours 
to conclude the trial speedily without seeking any adjournment. 

4.7 The Committee asked whether any person can store, sell or 
distribute certain electrical appliances and accessories as well as wire 
and cables without the lSl quality seal giVO;'n by the BIS under electrical 
wiN>s. cables, appliances and accessories quality control order 1993. 

4.8 The Ministry in their written "'PIY stated that electrical wires, 
cables, appliances and accessories (quality Control) Order 1993 stipulates 
the requirement of compulsory BIS Standard Mark on seven ilenl.s. 
items covered in schedule are electric !nm, Electric Radiator, Electric 
Immersion Water Heater, Electric Stoves, e-Pin Plugs and Socket Outlets, 
Swikhes for domestic and similar p.uposes and 2--amp switthes for 
domestic and simllar purpose.s. It may be noted that cables and wires 
are not appearing in this Qu~lity Control Order. 



4.9 ~ Committee !Mn asked whether tests C<Jnducted by a 
COC1Suroer group fcnmd that many brands ~ without ISI mark and 
that even in case of bran<b bearing IS! mark conformity to the parameters drawn up by BIS on mechanical strength and COJ'l!llruction 
and dimensi<>n are too poor. The Mirtistry in their reply stated lhat 
one cotUumer or~ti<>n had Jnformed in the past about avMbbility 
of a few brands falling uuler abc>\'e category without !SJ mark. The 
Said organization had taken up the issue with the appropriate 
authorities of the rono.Med States and Unfcm Territories. 4.10 Failure in ""'Ped of a few samples for certain criteria f(U" 

SOll'le of the above seven items bearing ISi Mark were al!!<> ttported 
by the same oonsume-r ozganlzation. IJIS had taken up the issue with 
coru:erned branoh officl!s for taking up appropriate actions as per BIS """"'~· 4.ll When the Committee reflected its displeasure for not co""1"ing cables ard wire under c<>111pulsory BIS certification and asked the 
Government whether they consider compulsory certification, the 
Ministry in !Mir ttply stated that this QC Order Ms been issued by 
Ministry of lnd\ltltry in exercise of powers conferred under fu9ential 
Commodity Act, I~. ms is illready operating on voluntary basis 
certification scheme for cables and wires. Large number of 
manulacnueno both in Inge >aid =all scale have been grartld. BIS licences. 

4.12 The objir<tive of BIS i8 to bring the producer and contmmet" 
neat to each other and ntUe thl!Jll work together in the d.,....Jopment of national stal\ducl, The Crurunittft au, however, nol satilfied with 
the perforQ:l.&l\ce of the OrganiN.tion ~ing in view the fad \hat a 
number of spurioua goods are h.!il\g sold in the market. The 
Com.rutteo., the.du~ strM>gly urge the Minloilry to c<>Ill<' forward 
with a detailed plan in consult.ation with concemed Mini•triq 10 
che.:k the flow of opurioua gt>Od8 and in tum saving the lives of 
consumers, Seirch and seizure operations should nol only be 
wnfined lo the manufacturers bul also to the traders or pen101111 
who "'°"'' ...,11 or dl&tribute the spurious goods. 8.13 Tiu: Committee nole th•I lhe electrical wires, cables, app!Wt«s and a~ (Quility Control) Ordu, 1993 stipulates 
the ttquirement of (<lm.puhory BIS staJldird marks on 7 itenu<. 
Howevet, cables and wiK"ll .re nol appearing in the quality conlrol 
order. In the opiniWI of the Committee use of sub!itandard cables 
and Wilts which are the i:najor parb of any electric appliances can 
endangei- the lives of «>Mumed. The COllunittee, thel"More, strongly 
l'l!Cmrunend ~t e:ibles and wil'l!S sl>Guld h.! brought under mAndatory 
certilic.,tlon. For this the Ministry m•y lltke up the ;..,ue with 
Ministry of Industry- at the earliesL 



" 
4.14 The Committee are <'Oncerned to note that in the ~I past, <Mes of blast of CNG Cylind<!r8 have been reported in the variou• parts of the country. According to the Supreme Court judgement all the commel'<'ial vehicles plying in Delhi should invariably Ulie CNG. The Committee, therefore, strungly reconunenda that CNG rylindeu/kitll mould invariably bear ISi <ntification mark in order to save the live• of C0118umera. for Ihle, Minishy may lake up the issue with concerned Ministries for immediate illsuance of onlers in thi• regard. AlllO 1l<!ps shouJd be devised to check the u.., of sub8ll.ndard rylindem/kils. 

4.15 The country hu bffn wiln-ing nattmil alamities like earthquakes, cyclones, etc. Jn the recent pul II is very palnfu1 that 
the maximum IO!ill was duf' to inferior quality of material.a used in high rise building.. The Cwrunitttt, therefore, urge upon U... Mh\hitry to ensure that tlle structural specifications and building materials uoed for cunst111ction purpose!! 1hould have BIS •pecifiatlon in consultation with concerned Ministries .., that Joos of lih and property could be minimized during euthquakq, cyclones, et.:. Re•earch and otudy should al8o b~ envis;iged in thia regard. 



REGULAOON OF MAIU<ITTS Majm Head .'H75 
The Forward Markm ~ (FMC'} is a otatutory body set 

up under the Forward Contracts (RegulatiPn) Act, 1952. The 
Commis$iOJI functi0t1.& under \he administnotive ronlml of the. Mirrlstry 
of Co.n•iuner Afft:inl,, food and Pu.blic Distrlbuti<:in, Deparlrnent of 
Consumer Affilito, Government of .India.. 

5.2 During the recent lime certain OOIIUP<Jdl.ty, 1!llchanges were 
switchinf; <.>ver to on-line U~irtg. But a very weak n!$ponse was 
ap~ noticed in respect of Jll.0$t othefs. The main ""'80ll /or the. 
,.,\clw progress i6 paucity of tund$ wtth the acli11nges. 5.3 1he Committee uked whetMJ such reluctance on the part o( 
"'<chlU1gCS have any adverne impact Ofl working of the FMC, The-
Mini~tty in theit writren "'fly; •taled: 

~While onllne moIDtming will definifely improve tt... pare of survel.liarun a.\d monitoring by FMC, intJnediate NpOl'ting by means of fa:</telegnm which 15 beirtg fo\l.Qwed tnirtimizes any ...tvene impact on the working of the FMC.~ 
5A Regarding enfotcemt!nt work i>l U.,, FMC, !he Ministry stated 

that a 1P1:al ol 36f ~"""" have ....sulted in convictlotl and !?52 cases 
~ in acquittal/diseharge whilio n1 .ases ""'pending in the <:<JUrb 
of law. 

5.5 When a.sled about IM- fune since wh~ the 721 CU6 UI' 
pending and what ~ Co\lemnll!llt have taken I<> speed up nial o>f 
such cases, the Go\lemmj!Ilt, in llietr post evideno>. re.ply, st1>1ed: dT/\ese ;:a...,,., ie!ate to \latlous years from l97G onward•. GQvenunem h•ve advised FMC from time to time to improve the hmctioning of Excl>angt!S whid). i1tltr-.<1!Mr envi•aga speedy Y'<"""'lltion of acciued persons. Howewr, the assistance of the State Police and the effort£ cl the trial courts are equally ruo.:esoary 

to achieve the de.sired. results.R 



5.6 FMC has ils Head office in Mumbai and one Regional Office 
in Kolkata. The Commissions Enforcement Division, which has 
jurisdiction throughout the country, is only in the Head Office in 
Mumbai. lhe..,fo..,, in times of raid, search and seizure, the officers of 
FMC have to coordinate with the State Government. 

5.7 The Committee asked the Ministry how roon:lination Is done 
with the diffe~t State Govemmenls from Mumbai and whether this 
is the reason for Jes.. number of raid• and low CQnviction, the Ministry, 
m their post evid"""" reply •lated:~ 

"It is not pOS5ible to set up Enlo:n::ement Wmg all over the country 
in respect of all Exdianges. The Enfon:ement Wing of the Forward 
Markets Commi<•ion keep• liaison with the state Police authorities 
by arranging workshops for Poli"" oHk.!rs and aise> forwarding 
to them any information received by FMC regarding violation of 
FC (R) Act. The Stat., Poli"" authorities arrange for raid and 
follow-up of the cases in the Court of law. The officers of the 
FMC also assist the State Police authorities during raids on the 
request." 

5.8 The Committee note with oon<em that various oommodity 
exchange8 are reluctant to go on-line and that the Covemmenll 
Fomrard Markets Commlooion (FMO ffttll>in content with oboolete 
means of communicating information like telegram and fax. This 
will, they opine, fail to atlr.tct adeq""'le volume• of trade. They are 
also much concerned with the fact that a mere 364 .;ases have "" fat 
resulted in «>nvictlon while 552 <- att acq_uiHed and 721 cueo 
att pending in the courts of law relating to malpracticff in the field 
of forward contractffutu""' trading and that these cues relate to 
varlou.9 years from 1970 onward11. This ii lndiQtive of their poor 
vigilance and enfurcemenL The Committee also note that the FMC's 
Rnforcement Division with its Head Office in Muntbai, coordinate 
with the State Government• in limn of need. The Committee, 
therefore, slrongly recommend that the various trading excha!lges 
should be persuaded lo go on-line at the earliest. The Government 
should make efforts to settle pending <'Ua without further 1088 of 
tllne and lo bring the guilty lo book. Ahlo they shouJd ensure that 
the required infraotructure and cooperation is given to the 
enfon:emenl offidala for smooth fmictioning of their activities. 

NEW DE11D; 
18 April, 2001 
28 Chaitra, 1923 (Saka) 

DEVENDRA PRASAD YADAV, 
Clulirnum, 

Standing Commlllm mi Food, Civil Supplies 
and Public Dislributimi. 



PAJ<l' R 
MINtITES OF 1HE nmID srt1'1NG OF THE STANDING COMMr1TBE ON 1000, av«. S\.IPPUES AND PUBUC DIS1'RlBUl10N HELD ON WEONESOAY; THE 281Jf MARCH. 2001 

The ~ sat tt.ml 10.30 hrs. to 16.00 hrs. 

........ 
Wk """" 

2 Shrl A!/. Abd.Wlakutty 
3. Shri N~ Harbajl Diwathe 
4. SM Abdul Hamid 
5. Shri Jai Prakash 
6. SM Brijlal Khabri 
7. Shrl Shymn Bihari Mlshrn 
8. Shri M.....W. Pate.I 
9. SM Abdul Ruhld Shahten 

10. Shri RO\ Nueah liipathee. 
11. Shri Te!Yeef SiPgh 
12 Slid P.D. ~van --13. Shrl w. Angou s.ngh 
14. Shri Lajp<lt Rai 
15. Shri Dawa Laau 
16. Shri Vijay Singh Yadav 
17. SluUnati llUnba lt.Ubr 
111. Shrl Ghanshyam CN.r.dra :KharwlU' 



1. Shri Babu Ram Xanathia 
2. Shrt Kri5hm Lal 
3. Shri RS. Mishra 

Minimy of CoMUmer AHai.,. Food -ct Public Distribution 
~I of CDnBUlller AfWfs) 

L Shri s. Bandopadhyay Secretary (CA) 

" Shri c.s. Rao AS&FA 

' Shri S. Nautiyal AddL Secretary (CA) 6: 
DG (BJS) 

< Shri Kilmal ICl5hor Economic Adviser 
5 Shri S.P. Pathak OSD {Consumer Affairs) 

'· stui Baldev Chand Acting O'llinnan (FMC) 
7. Shri T.T. Adhikari MD (NCC>) 

•• Shri P. Mitra MD {Super Bazar) 

'· stui Prlyadarshi. Thakur MD (NAFED) 
rn. Shri P.A. Krishnarnoorthy Dir. {W6:M) 

2. At the outset !he Oulinrum weictnted the repr 11atives of 
the Miniiltry of Consumer Affaira, Food and Public Distribution 
(Department of Consumer Affairs). The Chairman then uked the 
Secretary concerned to introduce his colleagues and the Secretary 
introduced his oolleagues. 

3. The Conunitlel! then dlscus8ed with the representatives of the Ministry of Consumer Affairs, Food and Public Distribution 
(Department of C<x\sulN1" Affain) the various points me?111oned in 
the list of points. The queries of Member. we.., resolved. by the 
repnisen.tatives.. The ...ndence wu conch1ded. 

4. A v...batirn n!COl'd of the proceedlng9 hlllL been kept. 

77rt- Comm;1ttr: IMn -4jowl'ML 



MINU11lS OP THE SIXIH SlTilNG OF THE stAN0ING CCMMn'TEE ON RJOD, avn. 5IJl'f'Uffi AND PLIBUC ~ 1-IELD ON TUIN>A't; tlfl! l7Jlf Al'Ril. 2001. 
The Commttt..e Bilt from 1500 hrs. to 17.30 hrs. 

'· ' • 
'· '· 7. 

'· '· w. 
n. 

,, 
'' ,. 
"· "· 

Shri Shyamlal Banslwa1 
Shri Abdul Hamid 
5hrimatl Prerleel: Kaur 
Sh?I MMsinh Patel 
Shri Ulananrao Patil 
Shri &ju Ban Riyan 
Slui Abdul. bllUd Shaheen 
Shri Ram Naresh lHpathee 
Shrl TejveeJ Slllgh 
Shri- --5hri w. Angou Singh 
Shri Abdul Gaiyur Qureshi 
.win Lajpat Rli 
Shri Dawa 1.all'I& • 
Shri ViJ"Y Singh Ya.ciav 

1. Shri ktWtlrt Lal 
2 Shri R.S. Mishra 

..,,,_, 

"' 
.. ---



51 

(i) Consideration and adoption of Draft Tenth Report. 

2. The Committee considered and adopted the Draft Tenth Report 
on Demands for Grants (2001-2002) relating to the Department of 
Consumer Affairs, Ministry of Consumer Affairs, Food and Public 
Distribution. 

(ii) Consideration and adoption of Draft Eleventh Report . 

3 ....... ...... .. ...... 
4. The Committee also authorised the Chairman to make 

consequential changes arising out of the factual verification of the 
reports by two Departments of Ministry of Consumer Affairs, Food 
and Public Distribution and present/lay the same in both the Houses 
of Parliament. 

The Committee, thereafter, adjourned. 



" 
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' ' ' 
Sri Vmayilka Yuvajana Sangam, Door No. 11-321, Kaji Street, Chlttot 1998-1999 31.500.00 
Amn<t Mahila Mandali, Shed No. 5, Phase-D. Auto Nagar, NeJlore.524004 ,,,,_,.. V.oo>OO 
Coaswner Welfare S<riety, 2-160, Vidy;inagar Colony, Adoni-518302 ,,,,_,.. 

""""' Gulhapuri Coruiwnen Council, TripwamaUuvari Veedhi, Old Gwitur ,,,,_,,,, 27,roJ.OO 
fagruthi Voluntary Organisalion. Office H. No. 11-J.3'/2, Nehru Nagar, ,,,,_,.. 

"""'"' ~. Khanunan Distt. 
Kasturlbai Mabila Mandali, llldturu, Santhamaguluru Mmdal, ,,,,_,.. """" """""" ~ • Madillipatnam Consumers Protection Council, D.No. 18-l:Nl, Sukar11bad, ,.,..,.,, 31.SOO.OO Mad!illpatnam-521 001 
Madhuri Mahila Mandali, llbaratpet, lit Line, Guntur-522002 ,.,..,.. 27,fOO.OO 
Sae Devi Weaker Section Mahila Mna1i, T.S.ll 8uildiilg. IInd Line, ,.,....., """" Nillacheruvu, Guntur-522003 
V"ljaya Voluntary Orgn. (VVO), ff.No. 13-7f, Dr. Ram Rmdy Cmnplex, ""'"""' """"" Post-/adachoiJa.;';09 301, Mahabubnagu Diitt., Andhra Pndesh 
lntegra~ Rural Development Trust, Prasennayapalli Village. Engineering """"" 50,(00.00 College, Post-Rapthad Mandal, Anantpur Di&tt., Andhra ~ 
Prakasam. District Mahila Consumer Council {AP) """"' 50,000.00 





l)I"ii 1 
r,;rn.~-rr r~qrt;· }•/.r.;;~:· .. ( 

Jan Jagaran Samiti, Yarpur, N.C. Gho.se Lane, Near-Kailash Bhawan, 
M~ ~tit, ~f~r:G.P.O, Patna-800001 
lldo ~ Mohalla-Gudri, P.o.-Laheriasarai, Distt. Darbhanga 
s.;~;~ '(}.Jo Rambilash Roy, (Chandwara) I<anhauli Math Road, 
PQ.g~,;DWtt. Muzaffarpur 
YilCBsfy;m/i,Vilh P .o. Sheikhpur, Akharaghat, Muzaffarpur 
~r~a Ray Mahi1a Prashikshan Evam Audyogik Kendra, Sutihar, 
NaWaidafu {Saran) 
~uAw:ln Bal Vikas Kendra, Jayprakash Nagar, Patna-800001 
NJ~1V;JiW, Samaj I<alyan Sangathan Paigamberpur Via-Silout, 
~/M~ur 
Jia~I-sewa Sansthan, Vill.-Partapu, P.o. Mehsi (Thana), 
ri&fi'.J1~t Champaran 
~ya Gramothan Avan Janhit Seva Sansthan, Bokaro (Bihar) 
~fK,irh 

~ \J-:~·2~_\ :· 
Consumer Forum Chandigarh, Room No. 3, 3rd Floor, 
Karuna Sadan, Sector 11-8, Chandigarh-CCPC member 

2 3 

1998-1999 8,10000 

1998-1999 22,500.00 
1998-1999 18,000.00 

1999-2000 22,500.00 
1999-2000 27,000.00 

1999-2000 12,500.00 
~ 

1999-2000 22,500.00 

1999-2000 22,500.00 

45,000.00 

35,000.00 



1 
2 3 

Delhi 
Consumers Forum, B-24, Maharani Bagh, 1997-98 207,000.00 All India Dalit Development Research Institute, 1955, DOA Janata Flats, 1997-98 36,000.00 Nand Vihar 
JAN Jagariti Educational Society, M-186, Mangol Puri 1997-98 27,000.00 Consumer Coordination CO\ll\cils Shaheed Jeet Singh Marg 1997-98 157,160.00 Society for Civic Rights, J-13, Prasad Nagar 1998-99 235,000.00 Voluntary Organisation in Interest of Consumer Education 1998-99 5,00,000.00 (VOF-71) (Basement) 

(JI 
'I Citizen Development Society, 1-West Kidwai Nagar, New Delhi 2000-2001 5,00,000.00 Consumer Coordination Council, 62, Qutab View 2000-2001 5,00,000.00 Apartments. Shaheed Jeet Singh Marg, New Delhi-110016-CPC member 

Gujarat 
Consumer Protection Education &: Research Centre, 10, 1998-99 235,000.00 Arihant. Chambers, J~dar Street Bhavnagar 
Consumer Education &: Research Centre, Suraksha Sankool, 1998-99 420,000.00 Thaltej, Ahmedabad-380054 
Jagrut Grahak, Deepak Chambers Nawabwada Raopura 1999-2000 36,000.00 Vadodara-390001 (Gujarat) 



1 

2 3 Consumer Protection Association, Vigyan Bhavan, P.N. 
2000-2001 40,000.00 

Institute of Medical Science Campus, Clinical Research Centre, ''Jai Somnath", Himmatnagar, Sabarkantha, Gujarat-383001-Former CCPC member 
Haryana 
Adarsh Saraswati Shiksha Samiti, Kakroi Road, Sonepat {Haryana) 1999-2000 31,500.00 
Haryana Lok I<alyan Shiksha Samiti, Blue Jay Road Samalkha, 

1999-2000 31,500.00 

Distt. Panipat, Haryana 
All India Common Weal Organisation, 665/20, Prem Nagar, Rohtak 2000-2001 35,000.00 U1 

QO 

(Haryana) 
Himachal Pradesh 
Social Action for Rural, Develop. of Hilly areas (Sardha), Village Kaffota, 1997-98 33,300.00 

Distt. Sirmour 
Karnataka 
I<amataka State Federation of Consumer Organisation, 93, 

1997-98 20,250.00 

9th Cross, 1st Stage 
Harihara Grameenabhivrudhi Sangha, At. Siddaganahali, 1138/3, 1997-98 18,000.00 

Narayana Sastry Road, Devaraj Mohalla Renuka Mahila Samaja, Near Marikamba Temple, Vedavathi Na Hiriyur Town 1997-98 36,000.00 



1 2 3 

Social Action f<>r the Rural Development Organisation (SARO), L-1, 322/ A, 1997-98 36,000.00 5th Cross. Saradadevi Nagar 

Hazrat Allipur Moral and Spiritual Association (R) 2000-2001 35,000/-
Armangalu-577558 Hariyur Taluk, Chitraduega Distt. Kamataka 
Seva Bharathi Trust, Fll'St Cross, Bramaramba Extension 2000-2001 40,000.00 
Chamarag~gar-571313, Kamataka 

Balakedara Vedika (R) Consumer Forum (R) Sagar,. Kamataka 2000-2001 25,000.00 
Shri Akshayam Kethani Trust (R), Swmagahally, Mandya 2000-2001 25,000.00 ~ 
(Tq. And District), Kamataka 

Kenda 

Kerala Consumer Welfare Federation, Door No. XXVI/519 (1211 Neaw), 1997-98 27,000.00 Thevara, 

National Service Society of India, Building 1997-98 27,000.00 No. 711/TV /N.P. Kadavil Bull Chingavanam PO 

Alathur Taluk Consumers Protection Forum, Jyothy Bhavan, Allathur Post, 1997-98 27,000.00 Pallakkad-678541 



1 

2 3 Madhya Pradesh 
Utthanum Samiti, 16, Sindhi Colony, Lashkar, Gwalior 

1997-98 31,500.00 

Anusuchit Jati Janjati I<alyan Sansthan, House of Shri Mukesh Agrwal, 1997-98 27,000.00 

Durga Near Agrwal STD, Kiree Mohalla Shri Ballabh Shiksha Prasar Samiti, Tiwari Bhawan, Tulsi Colony, Morena 
1997-98 36,000.00 

Jaya Prakash Memorial Centre, 11/89 Distt. Bastar, Kirandul-494556 1999-2000 27,000.00 

Upbhokta Samrakshana Salahakar Samiti, Bhopal M.P. 
2000-2001 5,00000.00 

Consumer and Civil Rights Association, Janakjanj 
2000-2001 5,00000 

Hanuman Choraha Lashkar, Gwalior, M.P. Maharashtra 

~ 

Satyashodhak Mahila Vikas Mandal, N-9, K-79/4, HUOCO 
1998-99 45,000.00 

Pawan Nagar, New Aurangabad, Bahujan Education Society, Tembhari, At. Tembhan, Post-Silli 
1999-2000 18,000.00 

Tehsil Kuhl, Distt. Nagapur-441202. Manipur 
Greenland Development Organisation, Sagalband Tera Sapam Leirak 1997-98 ss,560.oo 
Tyre Road, Imphal. 
Integrated Rural Development Agency, Hangual B.P.O. Santhel 

1997-98 67,500.00 

P.O. Mayang Imphal 
The Chingamathak Nemeirakpam Makha Leikai Development Centre 1997-98 72,000.00 

Chingamathak. 



1 2 3 

National Association of fishermen, Manipur State Unit, Assembly Road 1997-98 4.5,000.00 Rural Development Women Organisation, WANGBAL, PO Thoubal 1997-98 33,300.00 Miz.oram 
Mizoram Consumer Union (MCU}, Aizwal, Mizoram 2000-2001 1,20,000.00 Nagaland 
Kwghi I<emehai Zie (Consumer Welfare Organisation), 1999-2000 27,000.00 Tseminyu, Distt. Kohima, Box No. 197, Nagaland-797001 
Orissa 
Consumer Guidance and Protection Forum, F/31-UC Colony, 1997-98 18,000.00 °' Rajabagicha, Balasore .... 
Natural Institute for Social Welfare At/P.O. Kaliapani, Jajpur Distt. 1997-98 36,000.00 Peoples Rural Reconstruction Institute for Youth Action, 1997-98 27,000.00 (PRRIYA), At. Sanakumari, P.O. Bartana 
Rourkela Consumers' front, A-256, Sector 7, Rourkela 1997-98 81,000.00 Nilakantheswar Oub, Tigiria At, Jorakani PO 1997-98 45,000.00 Jatiya Seba Pratishthana, Shri Ramji Bhavan, Temple Street Baripada, Mayurbhanj 1997-98 45,000.00 Mother T eI'e$a Ladies Mission, Viii. &c PO Chirulai, 1997-98 27,000,00 Mahimagadi via Dhenkanal Distt. 
Nilachal Seva Pratisthan, Dayavihar (Kanas), Puri Distt. 1997-98 31,500.00 Orissa Consumer's Association, Biswanath Lane, Cuttack 1997-98 49,500.00 
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2 3 Integrated Women & Child Development Centre, At/PO-Bauasaingh, 2000-2001 60,000.00 

Via-Mahimagari, Distt-Dhenkand (Orissa) 
SANCHAR, At/PO-Fakirpur, Distt.-Keonjhar-758022 (Orissa) 2000-2001 60,000.00 Better Institute for Rural Development &t Action (BIRDA), At-Kankalunda 2000-2001 45,000.00 
PO-Mahimagadi, Distt. Dhenkonal-759014 
Social Awareness Institution (SAi), At Divine Nagar, Nayabazar, 2000-2001 30,000.00 
Cuttack (Orissa) 
'Suprativa', Fakirpada, Baribati, Sadar Block, Cuttack, Orissa 2000-2001 40,000.00 National Institute for Community & Child Development, Khurda, Orissa 2000-2001 50,000.00 

~ 

Thanapally Millit Jubak Sangh, At/PO Thanapally, Via-Kalapathir, 2000-2001 40,000.00 
Distt-Khurda (Orissa) 
Punjab 
Social Work and Rural Development Centre Vill. &t PO Nurpur Bedi, 1997-98 31,500.00 
Distt. Ropar 
Rajasthan 
Banswara Sahkari Upbhokta Thok Bhandar Ltd., Banswara Distt., 1997-98 67,500.00 Nirashrit Mahila Bal Vilw Gramodyog Shiksh Samiti, Pai Bagh Bharatpur, 1997-98 27,000.00 Prachin Kathputli Kala Sansthan, B-22, Indrapuri Lalkothi, Yojana, Jaipur 1997-98 36,000.00 Gandhi Yuva Mandal, Bajman, Baroda, Teh. Gangapur City 1998-99 27,000.00 
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Consumer Unity and Trust Society, 7-A, Jamnalal Bajaj Marg, C-Scheme, Jaipur 1998-99 235,000.00 
Ajmer Zilla Gramin Upabhokta Sansthan, Masuda, Ajmer Distt. 1999-2000 22,500.00 
Ajmer Zilla Gramin Upbhokta Sansthan, Masuda (Raj), CCPC Member 2000-2001 50,000.00 
Nirashmt Mahila Bal Vikas Gramodyog Shiksha Samiti, Pai Bagh, 2000-2001 40,000.00 
Bharatpur (Raj) 
Sikkim 
Govt. of Sikkim 2000-2001 4,00,000.00 
Tamil Nadu 

~ 
Bharathi Integrated Rural Development Society, Ammapalayam 1997-98 27,000.00 
Vill. & PO, Onnumpuram. Ami Taluk 
Centre for Integrated Social Action, 23-0ld Pappuraja Line, Edamal Street 1997-98 45,000.00 
Theni-625531 
Centre for Rural Development (CRD), PO Appipatty, Via Chinnamanur. 1997-98 45,000.00 
Centre for Rural Oppressed I!eople (CROP), No.7, Appu Gounder Street, 1997-98 27,000.00 
Chinna Allapuram. Vellore 
Chetana Vikas, Parthibanur, Ramnad Distt. 1997-98 63,000.00 
Community Action for Village Improvement, 62 East Palayam, 1997-98 36,450.00 
Pattukkottai, Tanjore 
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Dr. (Ms) C.M.E. Mathews Memorial Development Association, 2/95, 1997-98 40,500.00 
Kollaimattu Street, I<atecherimangalam. 
Federation of Consumer Organisation (FEOCOT), 115/2, Kamaraj Avenue, 1997-98 225,000.00 
2nd Street, Adyar. 
Gananaguru Welfare Association, 65-A, Khanpalayam, 1st Street, Madurai, 1997-98 45,000.00 Gbkul Education and Employment Training Society (GEETS), 1997-98 63,000.00 
No. 5/0 Block, Pensioners Line 
Nehru Social Education Centre, Ayakkaranpulam-2, Sethi PO, Vedaraniam Taluk 1997-98 45,900.00 

8i 
Society for Education and Economic Development (SEED) 1997-98 36,000.00 
Melpadur Village &t Post Chengam Taluk, Tiruvannamalai 
Tamil Nadu Consumer Protection Centre, Navjeevan Mansion, 

1997-9~ 36,000.00 
North Gate, SS Colony, Madurai. 
Village Progress Welfare Centre, Kuppam Village &t PO, Kannamangala, 1997-98 22,500.00 
Polur Taluk. 

National Mother &t Child Welfare Organisation 56, Old Sandipettai Street, 1998-99 36,000.00 
Tiruturaipondi. 
S.M.N. Consumer Protection Council, 115/2, I<amaraj Avenue, Adayar, Madras 1998-99 235,000.00 

"~~~~---'---~-- ~··--··'-
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Uttar Pradesh 
Bharat Gram Y dyog Vikas Sansthan, Vill. Neeli Kheri, PO Didauli 1997-98 22,500.00 
Bharat Jyoti 46, Diamond Dairy, Kabir Marg 1997-98 36,000.00 
Cosmic Society for Human Resomce Development and 1997-98 27,000.00 
Research, 67, Balipur, Katra Road, Pratapgarh. 
Grameen Shiksha Avam Prodyogiki Vikas Sansthan, L-33, Indira Nagar, 1997-98 27,000.00 
Rae Bareli. 
Grameen Yuva Evam Bal Vikas Parishad Kasrav Vill. Semramanapur 1997-98 22,500.00 
PO Fatehur 
Gramin Udyog Sewa Samity, Tulsi Colony, .Kankar Kheda Sardhana Road, 1997-98 49,500.00 ~ Gramin Yuva Vikas Samiti, Gram. Umargahana, PO Malwan 1997-98 27,000.00 
Himalayan Gramodyog Vikas Sansthan, GB Hospital Road 1997-98 36,000.00 
via Linlctora Pithoragarh-262501. 
Jan Seva Samiti, Kutiliya Sonedi Pratapgarh 1997-98 36,000.00 
Janpriya Seva Sansthan, 198, Paltan Bazar, Pratapgarh 1997-98 28,800.00 
Lokoudyog Sewa Sansthan, AT&: PO Sikraura 1997-98 27,000.00 
Mahila Jagriti Samiti, Bahjoi, Moradabad. 1997-98 43,200.00 
Peoples Society of Soci~Economic Development, 266/162, Sarlakunj, 1997-98 27,000.00 
Nai Basti, Bhadewan 
Poorvanchal Nagar Evam Gramya Vikas Sansthan, 519, Chotte Qazipur, 1997-98 45,000.00 
Gorakhpur 
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Seva Kula Sikshan Sansthan, Jat Mulpur, P.O. Parpati, Deoria 1997-98 40,500.00 Swami Sant Das Manav Kalyan Samiti, Baraicha Vill. Panchamai, 1997-98 22,500.00 P.O. & Dist. Fatehpur 
Vishwa Bhartiya Samajouthan Sansthan 178, Munshi Purava, 1997-98 36,000.00 D-Block, Indira Nagar 
Abhilasha, 77E, Bakshi Kala, Daraganj 1998-99 45,000.00 Amit Shikshan Sansthan, Vill. & PO Maharajganj, Azamgarh. 1998-99 18,000.00 Bharatiya Gram Vikas Parishad, Vill. & PO Sonl<h 1998-99 31,500.00 Bhoot Purva Sainik Sanstha, Vill. I<umrala, PO Gajraula 1998-99 18,000.00 

°' Grameen Shiksha Avam Prodyogiki Vikas Sansthan, L-33, Indira Nagar, 1998-99 18,000.00 ~ Rae Bareli. 
Maya Silai I<adai, Prashikshan Sasthan, Vill. Gunnour Abdulhai, PO Gunnour 1998-99 36,000.00 Siksha Avam Gan Kalyan Samiti, Ranipur, P.O. Bharsar (Sahjanwa) 1998-99 22,500 Shivam Udhyog Shakti Sansthan, Gram Fatepur, PO Anoopshahar, 1998-99 34,200.00 Awadh Grameen Vikas Sansthan, Viii. & PO-Dhammaur, Distt. Sultanpur. 1999-2000 22,500.00 Bhartiya Upbhokta Sanrakshan Samiti, L-124, Sector 11, Noida, 1999-2000 25,500.00 Distt.-Gautam Budh Vihar. 
Gram Vikas Seva Sansthan, Village Mannipur, PO Golabazar, Gorakhpur 1999-2000 22,500.00 Institute for Socio-Cultural and Rural Development, 32, Narendra Nagar, 1999-2000 27,000.00 Unnao. 



1 

Janta Sewa Samiti, Vill. Pakarder, PO Mahson, Distt. Basti 
Kalyan Shikha Seva Sansthan, At-Chaudah Meel, P.0.-Ghurwara, 
Distt;-Rae Bareli, 
Late Ramrakhar Randey Jan-Hitkari Kendra, Gram-P.O. Malokbari, 
FatehpUr-212658 
Mahila Mandal Sewa Sansthan, 476, Ram Janki Nagar, 
Near Viveka Nand School, Basaratpur, Gorakhpur (UP) 
Manishi Bal Vidya Mandir Samiti, 402/1, Sharma Sadan, Raj Colony, Jaunpur 
Rasoolpur Latif Nagar, Paropkari Sanstha, Vill.-Rasoolpur, Post-Bhatgaon, 
Distt. Lucknow 
Sangram Samai Seva Sansthan, Vill. & PO Betaba,r Kalan, Distt-Ghazipur 
SHARP Development, L-124, Sector-XI, Noida-201301 
West Bengal 
Chingurdania Vivekananda Chingurdania Vill. & PO, Midnapur Distt. 
Federation of Consumer Associations, West Bengal, 39, Shakespeare Sarani, 
Calcutta. 
Tarun Sangha, Vill. Phakirehak, PO Barabari 
Barachira Mitra Sangha Vill. Barachira, P.O. Rankinipur, 
Distt. Midnapore-721 659 
Federation of Consumer Association, West Bengal, 39, Shakespeare Sarani, 
Calcutta-700 017 

--~~-~-~-··- ~ ·----~··- ,_ -
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1999-2000 31,500.00 
1999-2000 22,500.00 

1999-2000 22,500.00 

1999-2000 18,000.00 

1999-2000 27,000.00 
1999-2000 22,500.00 

0--
00 

1999-2000 22,500.00 
1999-2000 27,000.00 

1997-98 38,700.00 
1997-98 49,500.00 

1998-99 45,000.00 
1999-2000 22,500.00 

1999-2000 1,90,000.00 
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Federation of Consumer Association West Bengal, 1999-2000 4,41,000.00 

39, Shakespeare Sarani, Calcutta-700017 

Federation of Consumer Associations, West Bengal, 1999-2000 400,000.00 

39, Shakespeare Sarani, Calcutta-700017 

Better Business Bureau, A Society Incorporated, 2000-2001 5,00000.00 

39, Shakespeare Sarani, Calcutta-700017 

Federation of Consumer Association, West Bengal, 2000-2001 ' 5,00000.00 

39 Shakespeare Sarani, Calcutta-700017 

Better Business Bureau, A Society Incorporated, 2000-2001 5,0000.00 

39, Shakespeare Sarani, Calcutta-700017 

Nautanhat Hospital Para Khadi Unnyan Samiti, Nautanhat (WB} 2000-2001 40,000.00 

The activities funded from the CWF have been for the following purposes:-

(1) Awareness and training programmes through seminars workshops and camps, cultural programmes like puppet 
shows and nukkad nataks, printing and distribution of leaflets, pamphlets and booklets amongst the public and 
advertisements in the form of banners and wall paintings. 

(2) Setting up of District Consumer Information Centres. 

(3) Setting up of food/consumer product testing laboratories. 

(4) Recently programmes have also been introduced for infrastructural development for promoting consumer education 
on a permanent footing and strengthening consumer organisations in each State @ 2 VCOs per State per year. 

$ 



NATIONAL COOPERATIVE CONSUMERS FEDERATION OF INDIA LTD., NEW DELHI 
Projected Cash Flow Statement for the Period from 2000-01 to 2005-06 

(Fig. in lakhs of Rs.) 

Anticipated Projections 
Actuals 2001-2002 2002-2003 2003-2004 2004-2005 2005-2006 Particulars 2000-2001 -

1 2 3 4 5 6 7 
Sources of Funds 
Share Capital 

C:J 
- Government of India 0.00 0.00 0.00 0.00 0.00 0.00 
- Others 6.00 5.00 5.00 5.00 5.00 5.00 
Net Profit 300.00 300.00 400.00 475.00 525.00 550.00 
Depreciation 11.00 11.00 10.00 15.00 20.00 20.00 Recovery of old dues, 
Advances from customers 
and other receipts 100.00 100.00 ·S0.00 25.00 25.00 25.00 
Cash Credit from banks 0.00 100.00 100.00 100.00 100.00 100.00 
Total 417.00 516.00 565.00 620.00 675.00 700.00 



1 2 3 4 5 6 7 
Utilisation of Funds 
Redemption of Share Capital 
of Govt. of India 0.00 80.00 80.00 128.00 95.00 125.00 Repayment of Govt. loans 
WCTL - 1991 111.00 111.00 111.00 0.00 0.00 0.00 VRS - 1994 72.00 36.00 36.00 36.00 0.00 0.00 Interest on Govt. loans 100.00 40.00 24.00 7.00 0.00 0.00 UCO Bank 13.00 13.00 13.00 13.00 13.00 13.00 " ...... N.C.D.C. 18.00 17.00 16.00 15.00 14.00 13.00 Development activities 

(Margin money etc.) 43.00 34.00 65.00 146.00 203.00 124.00 Fixed Assets 10.00 10.00 20.00 25.00 100.00 125.00 Provision for taxation 0.00 25.00 50.00 100.00 100.00 150.00 NTC 50.00 150.00 150.00 150.00 150.00 150.00 
Total 417.00 516.00 565.00 620.00 675.00 700.00 



 


